16.18 hrs.

Title: Motion regarding expressing anguish and deep sense of grief over the incidents of killing of innocent persons in Jammu and
Kashmir and urging to appoint commission of inquiry. (Not concluded)

MR. SPEAKER: The House would now take up ltem No.25.

Hon. Members, before the House takes up discussion on the Motion regarding killing of innocent persons in Jammu
and Kashmir, | would like to make an observation.

No words are strong enough to condemn the inhuman killings in Jammu and Kashmir and there can be no doubt
about the anxiety of each one of us that all-out efforts need to be made to prevent recurrence of such tragic
incidents.

As regards the discussion today, | would like hon. Members from all sections of the House kindly to bear in mind the
sensitive nature of the subject.

We should not forget that our Armed Forces are waging a grim battle against terrorism in Jammu and Kashmir and
doing a laudable job against tremendous odds. | would, therefore, urge upon the hon. Members not to make
unsubstantiated allegations or say anything that may lower the morale of our Armed Forces. Members may also
refrain from making speeches that may, in any manner, jeopardise the delicate balance of communal harmony
prevailing in the country.

Now, Shri Priya Ranjan Dasmunsi.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir, before | initiate the discussion, with all due respect
to the Chair and the authority to which we all have respect, since the inception of Parliament and parliamentary
democracy, in a democratic institution like this, the highest forum of the nation, when such serious situation is
discussed, Sir, | hope your faith in the wisdom of the Members of Parliament to understand what is right and wrong
will be upheld. We have abundant faith in our collective wisdom to defend the integrity of India, the secular
character of the nation, and to strengthen the morale of our Armed Forces and security forces. Therefore, Mr.
Speaker, Sir, | do not like to make any comment on the observation but | felt that | should inform, before I initiate the
discussion, that during the course of the discussion on this Motion itself, a situation may be created which might
demoralise the Armed Forces.

Mr. Speaker, Sir, we are a matured democracy and not only a matured democracy, but we are also a strong
Republic. We are a strong Republic not in the sense that we are participating in the political system but the people
of India are never afraid of facing truth and they believe in truth.

Sir, the seal of the Government, the seal of the Constitution, the seal of the three lions carry the message
"Satyameva Jayate", meaning "the truth shall triumph". It is the truth, nothing less than the truth that strengthens not
only the democratic system, but also the public mind and the functioning of the Government. With this
understanding, | would like to say that the Indian National Congress, the principal Opposition Party, is second to
none in understanding the responsibility towards protecting communal harmony, secularism, the unity of India, the
integrity of India and to defend our Armed Forces and the security forces. We have been doing it for years.

Sir, what does the Congress Party desire? Our party desires not to score any political debating point on this issue.
Here, | would humbly like to quote what our distinguished Prime Minister of our country, Shri Atal Bihari Vajpayee -
who had the privilege, on a number of occasions, to sit in this chair that our leader, Shrimati Sonia Gandhi is sitting
now, as the Leader of the Opposition — had said in a different kind of circumstance of another Amarnath tragedy.
He came forward to stall the business of the Government and moved an Adjournment Motion and he said:

"The Government has taken it casually in which the administration of Jammu and Kashmir is also
involved. The Centre has also not carried out its work with responsibility in the way in should be done.
Under such circumstances, as a Member of the Opposition, it is my duty. We have moved an
Adjournment Motion and there is no political motive in ita€}."

He said further:

"Mr. Speaker, Sir, you have been in the Opposition. What should the Opposition do in such a
situation?a€; "

Finally he said:



"Mr. Speaker, Sir, certainly there are two kinds of tragedy and calamity. One is natural and the other is
manual."

He had genuine apprehensions that it was manual. He further said:
"l do not mind if the Adjournment Motion is deferred, but the whole truth should come."

Sir, we are not adopting this line merely because we are in the Opposition. We are expressing the concern of the
people. The concern of the pilgrims has not been ventilated by the Congress Party or 'A" Party or 'B' Party. The
newspaper, The Indian Express, on the 10t of August, 9 days after this incident had taken place, conducted an
Opinion Poll on this issue. What does the result of this Opinion Poll say? It says that 73 per cent of the people who
participated in this poll said that they want a judicial inquiry into the matter, 23 per cent said "no" and 4 per cent said
"can't say". It was not published in The National Herald. It was published in THE INDIAN EXPRESS. If 73 per cent
of the people who participated in that Opinion Poll say that the truth should be revealed, is it not the responsibility of
the principal Opposition Party to respond to the people's urge?

Sir, what is the background? The background is, the dates of Amamath Yatra are not unknown. It is known to the
Government that this is the time when the Rath Yatra of Puri will be undertaken, this is the time when the Durga
Puja will be celebrated, this is the time when the pilgrims go to Mecca for Haj and this is the time when the pilgrims
go on Amarnath Yatra. These are well-known dates. These are not suddenly fixed. A responsible Government
should first evaluate as to under what circumstances the Amamath Yatra dates were fixed. There are many
important happenings in the background. The first is, serious hostility of Pakistan and sending of ISI-trained
militants, the second is the hijacking of an Indian Airlines plane for which the Government of India had to pay a
heavy price by releasing Masud-ul-Azhar and other militants, the third is, in spite of Home Minister's repeated
commitments, massacres at Doda went on one after another — Shri Chaman Lal Gupta is present here and he
knows it well — the fourth is, the Resolution on Autonomy was debated in the Jammu and Kashmir Assembly and
was passed, the fifth is, the Hurriyat leaders were released by the Government for negotiations and dialogue and
the sixth is, the ceasefire announced by Hizbul Mujahideen and the serious opposition to it by Lashkar-e-Toiba,
Harkat-ul-Ansar and few other militant groups. In this surcharged atmosphere, in this atmosphere of total
uncertainty and chaos, if the pilgrims of India, be it they Hindus or Muslims, want to go to a holy place like
Gurudwara or any other place, the Government has got to protect them.

If 1 go to Haj, it is the 'Khuda'to protect me. If | go to Amarnath, Lord Shiva will protect me. They are fearless. That
was an established faith and tradition of this country for all the pilgrims. The pilgrims to Amarnath did not bother
whether Hizbul Mujahideen is talking for peace or not. They felt that it was their time to go and have their 'Puja’ and
pay respects and tributes at Amarnath. It is the Government to take a cognisance of this surcharged atmosphere. It
is the Government to understand in what circumstances the pilgrims are going there. It is the Government to
evaluate the seriousness of this yatra in this type of climate right from Kandahar to the ceasefire line of Hizbul
Mujahideen. Therefore, | charge the Government that it did not evaluate the situation. It did not even try to
anticipate. It did not take cognisance of this whole surcharged atmosphere in the course of the Amarnath Yatra. If
you had done it, | do not say that the massacre would not have been there but it could have been avoided. With a
leakproof arrangement, it could have been avoided substantially.

The talks have been there that a judicial inquiry will demoralise the security forces. Why? Who are our security
forces? They are the great sons of our country. What are they doing? They are defending our country. They are
defending the borders. They are taking up very risky jobs. But the nation wants to know about the coordination of
the security forces? Were there proper arrangements down the line - to the Government of Jammu and Kashmir,
talks up to the Ministry of Home Affairs in the day-to-day business of this situation? The nation has a right to know
about that. Even a security Commander can come and tell the Judicial Commission of Inquiry, "Sir, | was only
instructed not to use my gun against the Hizbul Mujahideen. | was not briefed furthermore in regard to the Amarnath
pilgrims." Why will he speak? Why will he give his views? An executive blunder cannot be inquired into by an
executive authority. An executive blunder, if there is any doubt, can only be taken care of by a judicial inquiry. What
is a judicial inquiry? Is that a big thing for which the heavens will fall; the security forces will get demoralised?

In 1952, when Dr. Katju, the then Minister of State for Home Affairs piloted the Commissions of Inquiry Bill — it was
referred to the Select Committee and brought back — Dr. Shyama Prasad Mukherjee dealt with it very strongly in
this House. | have gone through those proceedings. | do not want to take the time of the House to quote from those
proceedings. After we got it approved by the Select Committee, the entire House came to a unanimous conclusion
here that a matter arising out of important issues right from an inquiry into corruption cases to the administrative
lapses, the only forum available is the Commission of Inquiry Act. Through this process, the Constitution-makers
and, later on, this Parliament proposed several amendments to that Act.



We are quite aware of the provisions in the Constitution. Now, | am not coming to the legalities. | will deal with them
a little later. If anything goes on in Jammu and Kashmir, | do not understand why is there a feeling among a section
of the population to talk in a hushed tone or to talk less and keep quiet. Otherwise, something will be serious. Why
will there be something serious? If a security man cannot defend the life of a Prime Minister in 10, Janpath or in 7,
Akbar Road, if a security man cannot defend the security of a Minister travelling in a State, if a security man is not
briefed how to apprehend the danger and how the pilgrims will go in a surcharged atmosphere, is it not a duty of the
nation to know and demand what are the lapses? If a security man failed in Calcutta, he should be caught. Is it
demoralisation? If a security man creates a mess in Rajasthan, is it demoralisation? If a security lapse is there
because of the lapse of the Government in Jammu and Kashmir, and to draw a conclusion that a particular security
man was responsible, would he be demoralised?

With all respect to Shri Advani, in the judicial probe it may be revealed. | do not know. It is his Ministry, it is his
authority, which did not anticipate the issue and did the thing in the right moment. Why is he feeling like that? Why
is he making a pre-judged issue that a particular Constable or a CRPF Inspector or a particular Lieutenant of the
Army would be booked, so the entire security forces in the Jammu & Kashmir Valley would say that now they are
being called by a Judge in the judicial enquiry so they are demoralised? No, | do not think so.

When Major Purushottam died in Badami Bagh, he was not a soldier in Kargil, he was defending his own
Cantonment and died. If his wife questions hon. Home Minister and the hon. Defence Minister that, "'my husband
died for the nation to defend the country, maybe due to certain lapses, if the lapses are done by the Government,
and if you sit on the files on the information of his Intelligence, what is going to happen? And if | want to know the
truth, you will take the pretext that security further will be demoralised. Please do not ask that.™

If I ask him the question, if a Commander of the Army asks for ten tanks 20 days before the Kargil War and if he
responds to him after two months when the battle is over and if | say let the Commander depose before the judicial
enquiry, as to what had happened, you would say it will demoralise.

Truth. A mature democracy always demands the truth and nothing less than the truth. After all what is the prayer of
the Hindus to Amarnath? Why do they go there? What is the hymn of Amamath Yatra, | would like to know this from
Shri Advani. | am not talking in tune of BJP or Hindu Mahasabha. | am talking in the true spirit of Hindu philosophy.
What is the prayer to Amamath? It is Satyam Shivam Sundaram. Truth, | want truth. Oh God, give me truth. Truth
is Lord Shiva and truth is beauty and the truth. And before praying for the truth, the truth is being gagged, gagged
and gagged by denying the judicial enquiry.

1632 hours (Dr. Raghuvansh Prasad Singh in the Chair)

The very purpose of Amamath Yatra is not merely to reach the Amarnath Temple, but to say Satyam Shivam
Sundaram.

Mr. Chairman Sir, the Congress Party never tried to make it an issue. Can the hon. Home Minister deny this? Not
only the Congress Party but the entire Opposition, in the matter of their peace initiative gave a backing to the
Government without making any statement and question. Did we ever raise the issue in the matters of negotiations
of peace? Did we ever embarrass the Government, till the hostages are released from Kandhar to question the
niceties, wrong things or anything, till the incident was not over? Did we question the Government on any matter
pertaining to Kargil? We never did that. We stood by the Government because, at least, we know it from the
Congress because we sat there for many more decades than they. We are privileged one to lead the nation for
many decades. We know, what is the pain of the Government and what is the joy of the Government. Therefore, we
never tried to compromise this issue. We stood by him, we stood by the Government in matters of all such crises
that endanger the security of the country, that endanger the security of the nation.

| do not bring in Parliament the election speeches. One has to score his politics to get the vote. Whatever you
make, you make. | do not like to say that. But can anybody say on record that the Congress Party, in matters of any
grave situation, whether sitting here or there, did try to score politics in terms of communal harmony, in terms of
secularism?

| said on the floor of this House, Mr. Chairman Sir, in the Eleventh Lok Sabha. Shri Somnath Chatterjee will bear me
out. As a Congressman | do not feel that when the Sikh parents cried during the deadly night in Delhi they cried for
nothing, but | feel that they cried genuinely. And if something has gone wrong into it, one has to probe and get the
truth and punish whomsoever he may be.

| always and strongly feel that this Parliament has a right to address the issue in the right direction. Well, there can
be argument that judicial enquiry is a delayed process. It may take three months or six months or one year and
sometimes the Commission™s findings are not honoured by the Government.



It is up to the Government and if it feels that it is the problem, then we can amend the Act itself by which we can
make it mandatory. | do not mind that. Simply because there will be a delay and the Government has a discretion
not to accept or accept the recommendation, and that is why, it should not be there, then there are many laws
which we can declare as scrapped and bring in new laws. That is not the point.

On the massacre of Sikhs in Delhi, a Commission was appointed and the Government felt that it was not enough
and appointed another Commission to find out more truth. Nobody has questioned it. The Congress Party did not
question that. Yes, you have a right. If the Government feels that the judicial Commission itself is not an operative
authority by the Commission of Inquiry Act to bring people to book and the Government is helpless, then you amend
the Act. You see whether we are co-operative or not. But without doing all these things, simply taking the pretext
that the security forces will be demoralised, there will be a delay, and the Government may agree or may not agree,
let the Executive Inquiry be there, and simply we talk about the kiling of a few people, express our deep
condolences to the bereaved members of the family, pay some compensation, say Rs.2 lakh or Rs.3 lakh, and the
next Amarnath Yatra will be taken care of. No.

Dr. Sengupta, a distinguished Member of Trinamool Congress, is sitting here. It was he who, at the time of Shri
Deve Gowda™s Government, took the investigation on his own on the Amamath Yatra. At that time Kandahar
incident was not there. These kinds of hostilities were not there. Of course, hostilities were there but not of this
nature. | congratulate him for that. Did he not recommend at that time that the entire route up to the point of
Amamath, there should be a security cover of the Army? Did the Government take cognizance to that?

This was not the Amarnath Yatra of Shri Deva Gowda™s regime. This was the Amarnath Yatra of Shri Atal Bihari
Vajpayee™s regime. The situation had further aggravated. So, you try to understand the security perception,
precautionary measures and our spending.

Shri Advani, you may disagree with me. The day you have released the Hurriyat people without taking to Dr.
Farooq Abdullah, without taking him into confidence, obviously Dr. Farooq Abdullah™s Government and his loyal
forces might have felt that the Government of India is releasing the Hurriyat people for better talks of peace without
taking them into confidence, and might have felt, "Let them do. What is our headache?" This attitude, "Let them do.
What is our headache?" is a lapse, it is a gap, it is a co-ordination lapse, it is a distress, it is a misunderstanding,
and it is a communication gap, which contributed and culminated to a situation, "Oh, CRPF have come. Let them
take care. The Government is busy with Hurriyat. &= < @ et <l @7 @ sroeft sifdmmf # @, a8 gfaa @ ara s Mr.
Home Minister, it was the real situation in Kashmir. The key operative agency in Kashmir is the State Government.
It is managed by the Chief Minister. The Chief Minister was demoralised. He gave a proposal in April 1999 and the
Government did not agree to that. He fought against the Hurriyat but the Government released Hurriyat people
without taking him into confidence. Before | have brought this Resolution for a judicial commission of inquiry, Dr.
Farooq Abdullah was substantially demoralised because of the way you have treated him. That was demoralisation
number one, and number two was the killing of Amarnath pilgrims.

The security forces have been demoralised not because of our demand of judicial inquiry into the incident. None of
the security forces has said so. The day the country™s External Affairs Minister, without deputing the Home
Secretary or the Deputy Secretary, escorted Masud-ul-Ahzar, landed in Kandahar and surrendered, they were
demoralised. You are now finding a pretext that it will demoralise the security forces and there will be a delay. It is a
very interesting logic. | do not understand how do you develop this logic in a parliamentary forum.

Mr. Chairman, Sir, our demand for a judicial inquiry is not to score a point but we did want to know answers to a few
questions.

What we wanted to know is answers to a few questions. These questions cannot be addressed by an executive
inquiry. The Home Minister will also appreciate these questions. What was the route of Amarnath pilgrims covering
the districts? In that route, how many specific centres have been finalised by the unified command of security forces
and Kashmir Government for the arrangement of the pilgrims?

My next question is this. Did the Government have any serious meeting with the administration of Jammu and
Kashmir before the pilgrims arrival to discuss the hostile attitude of Pakistan's IS|, Laskhar-e-Toiba and Hurkat-ul-
Ansar who might create a serious situation during the pilgrimage in view of the fact that you have planned to hold a
dialogue with Hurriyat followed by an immediate desire to hold a dialogue with Hizbul Mujahideen? Did you, at any
time, have a joint and a unified discussion between the Ministry of Home Affairs of India, the Government of Jammu
and Kashmir and the operational army wing in Jammu and Kashmir in regard to the safe perception after the
Laskhar-e-Toiba reacted sharply against the initiative to hold a dialogue with Hizbul Mujahideen? | would like to
know whether the district authorities were sufficiently briefed in Pahalgam, Anantnag, Doda and Kupwara districts
pertaining to the security and safety of the pilgrims and to have vigilance in the Langar where they are to eat and



where they are identified.

The reported pilgrims were given a kind of identity cards. | would like to know whether those identity cards were
checked. It is because | understand that when Shrimati Sonia Gandhi, Shri Somnath Chatterjee and all others went
with the Prime Minster, there was a news report that some had said that their identity card was never checked.
What was the total deployment of para-military, security forces and the army in the assembly points of the pilgrims,
namely, the bus stand, railway station, Jammu and Srinagar airports and centres of stay, including the Langars?
What was the logic behind this?

Was there any mechanism to give day-to-day briefing after sunset, if not after every 12 hours, to the Home Minister
in Delhi, from the field of Jammu and Kashmir of the detailed security arrangements and the problems arising out
there? Why do | say this? It is because when the Home Minister made a statement in the House 24 hours after the
incident, he even admitted that the details had not been reaching him and he was yet to receive the details. The
massacre took place in the first day evening. You are making a statement the next day. | can quote your statement.
You said: @si s oft @ w8, @' uan e sl it means there was a specific communication and co-ordination lapse
between the security command there and the Home Ministry here. You are operating at your behest. This has led to
the gravity of the situation in Kashmir. Was there any joint meeting of Jammu and Kashmir administrationa€”| totally
isolate Amarnath pilgrims from the general affairs of Kashmir&€”specially, with Army and para-military forces to have
co-ordination and build a strategy? If so, when was this meeting held and who presided over the meeting?

A layman can say, Amarnath pilgrims combine mostly Hindus. Hindus from throughout the country are reaching
Amarnath. Pakistan through ISI and Laskhar-e-Toiba, after having failed to engineer communal riots in the country,
took many attempts. Thanks to the people of India, they never fell into the trap. Pakistan might have the last design
not only to sabotage the peace talks but to hit the pilgrims in such a manner that a communal dimension is given
between the Hindus and the Muslims. Did you foresee that? Did your Intelligence Agencies and your Government
brief you in that regard that peace perception in regard to the present day context of Amarnath Yatra may be seen
in the field reality of Jammu and Kashmir and alert and arm ourselves in that order? If so, what are our decisions?
What are our guidelines? Was there any specific direction--l use the words "specific direction"-- from the
Government of India in general, the Ministry of Defence and the Ministry of Home Affairs in particular, to the Army,
para-military forces and Jammu and Kashmir to deal with the situation of the pilgrims after Hizbul Mujahideen
confirmed their talks? Why do | use the word "after"? Mr. Chairman, Sir, | saw on the television one of the finest
officers in the country, Lt. General J.N. Mukherjee giving his interview.

He was giving an interview on the TV. He said, "Yes, we got a message of cease-fire, we shall maintain and honour
it." After that a question was asked to another officer, "How do you distinguish if the terrorists come with the
ammunition as to who is the Lashkar-e-Toiba and who is the Hizb-ul-Mujahideen? How do you know where is their
Commander or where is the Regiment? | think, the Government was sufficiently informed where the Lashker-e-
Toiba is strong whether it is in Doda, or in Kupwara or in Anant Nag or any part in India; whether the Hurriyat has
been in command in a particular part of Pahalgam. These are all with you.

Forget about bringing them to the notice of Parliament. | am not asking you to disclose all your classified
information. But you may have information in your own possession that this may be the map up to Amarnath,
showing where the Lashkar-e-Toiba is strong and where the Hurriyat is strong, that this is the group against the
peace talks, consisting of places where the Hizbul Mujahideen or Hurriyat are strong, and those are areas to beef
up security instructions to the paramilitary forces and the Army. Did the Government do that? Whether the
Government has done that, how do | know? Has the executive inquiry the authority to direct him? That is there.
Who is there to ask the officer of the inquiry to ask either Dr. Farooq Abdullah or you, or your officer Shri Kamal
Pandey the Home Secretary, that is the matter, | want to know. In an executive inquiry one cannot ask questions for
lapses of the top because of the simple reason it is treated as insubordination.

| know, for instance, there were several inquiries in our State long time back in the Kalishali murder judicial inquiry
The officers of the judicial inquiry are again protected. If | ask my senior he may treat it as insubordination. That is
there. It is security. So, truth cannot come. You can also say that the Government has taken a decision to have an
in camera Session. We are prepared to cooperate with you. Well, no word should go out. You can report to
Parliament in an in Camera Session. | do not mind.

But simply to avoid it, not to brig the truth, will it help the future? So many Amarnath Yatras will take place. It will
help the developments in Kashmir. Tomorrow you may feel that the entire Parliament Members may go to Kashmir
to give another message. We, all the 542 Members may be in the soil of Srinagar to say to Pakistan, "Look here. Do
not proceed further. We are all with the people of Jammu and Kashmir. We are all here."

Suppose if that situation comes, what is the security? You cannot guarantee, you cannot say anything. | still feel,
about the team which had visited Srinagar that day, even if the team desired to go to certain spots wherein the



incidents took place, with all respect to the Home Minister, | think the situation is still such that the Government of
India cannot guarantee yet and say, "You go and inspect, we will give you security." If that be the case, not because
of the Prime Minister, Shri Somnath Chatterjee, Shrimati Sonia Gandhi and many leaders to visit the spots, the
Government left all innocent pilgrims, the Government left all Yatris throughout the country, who came and
assembled to pray to God, just in the lurch. And the Government is telling now - g&i st oft @ =&, & war =& That is
the attitude!

You should be in command, Mr. Home Minister. You should be in total command. | think you are losing your
command. | am not charging and accusing. | doubt that there is no co-ordination between the Prime Minister's Office
and the Home Minister's Office. There is no co-ordination between the three — rather four - CMO's that is the Chief
Minister's office in Srinagar, PMO, that is the Prime Minister's Office, RMQO, that is, the Raksha Mantri's office and
the HMO, that is, the Home Minister's Office. In the matter of Kashmir these four are integral parts. Why have | been
insisting on judicial inquiry is that there is no coordination.

SHRI SOMNATH CHATTERJEE (BOLPUR): The result is only zero.

SHRI PRIYA RANJAN DASMUNSI : | do strictly feel that there is no coordination. | got a picture. | am not going to
scare anybody. "BJP volunteers in Kashmir turn to burning of the effigies."

(s3/1650/hcbitkd)
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=ifggl How many people have been killed there, is not important. | will tell you about the report, which was
published. | translated it from Hindi into English. It is a four pilgrims' photograph published in The Nav Bharat Times

What they say:
"The terrorists either carried a gun or a mauser.

The security personnel instead of defending the lives of pilgrims were firing in the air. About 300 pilgrims
died in the incident. "
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"Near Jawahar Tunnel, the BSF personnel allowed a Tata-SUMO carrying two men and a woman to
pass. After covering some distance, these persons started firing on a bus carrying Bihari labourers. "

There was no security in the bus to protect them. fizr & #sigz @1 &3 o1 2 9
"Terrorists conducted simultaneous raids at nine places. "

The hon. Minister of Home Affairs made a statement in the House that terrorists conducted simultaneous raids at six
places. But | correct you, it was not at six places but it was at nine places. | again quote:

"The way in which security personnel were firing in the air either showed that they were afraid of the
terrorists or were in league with them."

We have not seen any Army there.
| again quote:
"The Amarnath pilgrims were running helter-skelter, but could not find any place to save themselves. "

They were only crying and crying. According to the Amarnath pilgrims, whatever had happened, we expected that
we are under the cover. What was their expectation?

fereft 7 ge gferw o &) gft? Then, they say,
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They thought that you had given them plain clothes. But when the incidents started taking place, they found that all
the plain-clothes people were the pilgrims and the uniform people were less. This way the bus passengers were
massacred or the labourers of Bihar were massacred.



This is how you have handled the most auspicious journey. | am not comparing the Amarnath yatra to the Ayodhya
yatra of the hon. Minister of Home Affairs. Amarnath yatra was the pious wish free from all politics, where the
Hindus of the country thought of going to Amarnath for doing some puja there.

They were innocent people. They depended and relied on you. | could understand if it would have been in Doda or
in Pahalgam, but it happened at nine or ten places. | do not want to disclose the name of the officers, for protecting
them. A very senior officer told me of the sensitive pockets where the pilgrims were to come. There was no direction
as to how we have to handle them, if the terrorists come. He said that pilgrims were hundred and terrorists may be
three and weapons must be superior. If they start firing, then how to segregate them. There was no trained group
there of the security forces to segregate the pilgrims. There should have been barricades.

16.53 hrs. (Smt. MARGARET ALVA IN THE CHAIR)
Hon. Minister of Home Affairs, | will tell you about ganga sagar mela.

arearfl off, SEdl ewa & fag § o wefer wwwl & g gilakhs and lakhs of people gather there. | do not know
whether the West Bengal Government is following the plan today or not. | have no idea. | have not gone there.

Sir, | remember, we got an alarming note in 1976 that there might be some trouble of the naxalites. Shri Siddharth
Shankar Ray was the Chief Minister at that time. The line of action was drawn. Right from the Howrah station to the
point of Maidan and to the ganga sagar, each bus was escorted front and behind by the police forces and the para-
military forces. At the langar site , each one had to go and take his food. The pilgrims showed their cards and no
outsiders were allowed to enter and take food. It was in 1976. Now, this is 2000. What did your Government do?

Therefore, our demand was not a political demand but a genuine demand. Now, | come to the legal part.
...(Interruptions)

SHRI SIMRANJIT SINGH MANN (SANGRUR): What about the massacre of the Sikhs in Chattisinghpura?

SHRI PRIYA RANJAN DASMUNSI : Shri Simranjit Singh Mann reminded me this morning also about
Chhatisinghpura incident. Yes, it was a massacre. It was a massacre of the worst kind. Even demanding judicial
inquiry on that was not wrong and | support it. But why did the Government not do that? The Government might
have also felt at that time that if they conducted the judicial inquiry, the security forces will be demoralised. Okay,
you demoralise the whole nation under the garb of that. That does not matter. | think legality was questioned the
other day by the Minister of Parliamentary Affairs. While dealing with the subject, he said that as per article 370, if
any Government desires to appoint a Judicial Inquiry Commission with respect of Kashmir, it cannot do that
because Lists | and lll in the Seventh Schedule of the Constitution contain the subjects of the Union Government,
and List Il contains the subjects of the State Governments. No, it is totally wrong.

Entry 97 in List | - Shri Somnath Chatterjee is an eminent lawyer; he will perhaps throw more light on this - speaks
about prevention of activities involving residuary powers of the legislation under article 248 of the Constitution.
Now, what are the residuary powers of the legislation? Entry 97 says:

"Prevention of Actitivies:-

(a) involving terrorist acts directed towards overawing the Government as by law established or striking
terror in the people or any section of the people or alienating any section of the people or adversely
affecting harmony amongst different sections of the people;"

An act which has been done by the terrorists or any other people in Kashmir is an activity involving terrorism
directed towards overawing the Government by law established and striking terror among the people. It is fully
within the ambit of the Union Government as Entry 97 gives special power to Parliament to enact laws with respect
to acts involving terrorism, prevention of activities, those directed towards disclaiming, questioning or disrupting the
sovereignty and territorial integrity of India or bringing about secession of a part of the territory of India or secession
of a part of the territory of India from the Union or causing insult to the Indian National Flag, etc., etc. These are all
within the ambit of the Government of India. Since these are the provisions of Entry 97, which Shri Pramod Mahajan
has not gone through - of the Union List, not of the Concurrent List, not of the State List, in their application to the
State of Jammu and Kashmir, it is clearly the Government of India alone that can appoint a Commission of inquiry
under the Act to inquire into the occurrences like the one in question. Therefore, legally, technically and
Constitutionally, you are not barred, Mr. Home Minister, to appoint a judicial inquiry under the pretext of article 370
or under the pretext of article 248, but under Entry 97 of List I, which the Parliament has amended and has given
enough power to itself, you are fully empowered to do that. Therefore, with all seriousness and with all humility, |
would submit that do not treat this Motion as a political demand, do not treat this Motion as a demand of the
Opposition simply to embarrass you. It will not demoralise the security forces. The security forces will become more
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& 1 e w817 So, possibly it is not the security forces which will be demoralised, | think, to a great extent, your

Ministry, if not you, may be demoralised. That is why you are trying to defend a shield that in the name of
demoralisation of security forces, this should not be used.

Finally, | request that if you really believe, Advaniji, in ' Satyam, Shivam, Sundaram’, if you enchant the hymn 'truth
must win and the truth must prevail', let the truth come from the judicious wisdom of the judicial inquiry and let it
guide the destiny of the nation, so far as such kinds of incidents are concerned, the security forces, the
administration, the Government of the day, of day after tomorrow and of future. With these words, | support this
Motion and plead the Government and all sections of the House to support it.

17.00 hrs
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"The Committee in particular will enquire into the following:-

a. Whether there has been any security lapse or dereliction of duty on the part of any Government
functionary which made the militant attack feasible or facilitated in any manner;

b. In the event of findings suggesting security lapse, whether responsibility can be fixed and apportioned
among the concerned Government functionaries and to make recommendations in this respect;



c. Whether the magnitude of casualty could have been contained after the initial bursts of firing on the camp
dwellers."
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SHRI PRIYA RANJAN DASMUNSI : During Kargil War, it was not demanded by us. ...(Interruptions)

SHRI PRAKASH MANI TRIPATHI (DEORIA): We listened to Shri Dasmunsi very quietly. So, they should also listen
to Dr. Malhotra quietly. ...(Interruptions)
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"Meetings, big and small, throughout all the districts should be held. Positive action against the criticism
about the Prime Minister should be taken. It must be emphasised that those who criticise him are traitors."
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SHRI SOMNATH CHATTERJEE : Madam, Chairperson, | am happy that this Motion has come, although | would
have liked it to be framed differently. But nobody can deny that this matter is of extreme importance. We have just
now heard our esteemed friend, Shri V.K.Malhotra. Except for his reference to the request for a judicial enquiry, he
has not said a word about the security lapses.

How did those ghastly incidents happen? We have not tried to go into that question at all! Institution of a judicial
inquiry is a method of finding out how it happened. We have not agreed with that method. So far as the seriousness
of the issue is concerned, we just cannot brush it aside by abusing our opponents. This is precisely what the
esteemed speaker from the ruling party did.

With your kind permission, Madam Chairperson, | would like to quote a few sentences from Shri Jaswant Singh's
speech made in this House on 26™ August, 1996 with reference to that earlier Amarnath tragedy. He said:

"Governmental insensitivity and total incompetence in planning adequate preparations, and thereafter
taking care to provide timely succour and relief to the pilgrims who are abandoned there..."

This was the charge made by Shri Jaswant Singh on that day on the floor of this House. At that time he had not
anticipated probably that these words would boomerang on him. It was a much worse situation that we witnessed
on that day at Pahalgam. In the course of his submissions in this House, Shri Jaswant Singh said:



"Army was not called out in time. Army was not called out because there was simply no one in Jammu and
Kashmir to officially call the Army out.”

He has discussed some matters, apart from some observations of the Prime Minister which Shri Priya Ranjan
Dasmunsi quoted. That is also very important.

He made a serious criticism of the then Government's functioning. Amuch worse incident has taken place now. We
had a good opportunity of visiting the place and we have thanked the Prime Minister already for taking some of us
with him to Pahalgam.

| have no manner of doubt, | have said earlier that the Home Minister was conspicuous by his absence, that a
serious lapse was obviously there. If we try to put this under carpet, nothing will happen. It will not benefit anybody.
Two people could create that havoc at Pahalgam! Only two militants! They were foreigners, Prime Minister has said
that. How could they enter? What precautions were taken when everybody knew that people in such huge numbers
were going to assemble there? Why did it take 45 minutes to apprehend the militants? How is it there were these
many casualties caused by just two people? We were given the impression that they came unarmed initially.
Through which route did they come? Where did they get the arms from? These are serious matters which | feel,
Madam, can be gone into by a serious administrative enquiry.

We suggested that some Members of Parliament be selected by the hon. Speaker to go there to make an on the
spot enquiry. | quarrell with the Congress party because of the solution they have chosen. | appreciate the anxiety
that has been shown by them. | am sure every section of the House realises the seriousness of what had
happened.

Madam, the event happened on 18t and 2™ August, 2000, and we are discussing it today, 21 st Augsut, 2000. So
many days have elapsed. But till today, the Government has no version. This is very an amazing act of
incompetence. This is an illustration of incompetence.

As | have said earlier, there is a total atrophy in so far as the functioning of this Government is concerned. Madam,
we must realise that this has happened in Jammu and Kashmir. Today, somebody came to meet me in my house in
connection with some matters of Srinagar. He asked me, "Sir, all of you say that Jammu and Kashmir is an integral
part of India. But do you consider Kashmiris as an integral part of the people of India?" | said, "why do you say
this?" He said, "Do you take us into consideration? Do you worry about our problems?" Do you really try to find out
why the people are feeling alienated from the mainstream? You are merely saying and declaring that Jammu and
Kashmir is an integral part of India but the people are suspicious. They are not getting their due share. There is no
proper involvement in the administration. How have they been treated? How have the Government after
Government been treated? Today, the State Government is really alienated from the people. They are suspicious
about the bona fide of the administration."

Madam, Chairperson, | am in no manner of doubt that today the people of Jammu and Kashmir, who are Indians,
want peace. They are fed up with what is happening there. The biggest strength, the biggest weapon today to fight
terrorismis that the people of Jammu and Kashmir themselves now want peace.

Here, we are really discussing about a very important event that had happened, namely, the killings of innocent
people. Shri Priya Ranjan Dasmunsi rightly said that the date was known and the occasion was known that there
would be huge assembly of people. Dr. Nitish Sengupta, in his other incarnation had not been so politicised
then....(Interruptions)

SHRI S. JAIPAL REDDY : Did he say?

SHRI SOMNATH CHATTERJEE : |1 did not want to say that. | am sure he realise what mistakes he had committed.
Because of the Tenth Schedule, he is still there....(Interruptions)a€) Yes, in your other incarnation you gave a
report....(Interruptions)..\Very good.

DR. NITISH SENGUPTA : | was requested by the then Home Minister. Then, | told him that | had joined politics. He
told me, 'That does not matter. Forget. But we want a senior person." Then, | said, 'okay, | will do
that'...(Interruptions)

SHRI SOMNATH CHATTERJEE : Then, you were in the Congress politics....( Interruptions)a€; Trinamul was not in
sight.

SHRI SOMNATH CHATTERJEE (BOLPUR): After your report, Trinamul was born....( Interruptions)a€; Okay.
...(Interruptions)a€| This is not a prepared matter....(Interruptions)a€| | said, in his other incarnation, he gave a report



which is of great importance. That is what | wanted to say. You anticipated wrongly. But has that been acted upon?

Madam, | am not here trying to disclose as to what we were told here, what was the manner of protecting the
people or what would happen, or who would be the incharge of the route, etc. But one factor was very important.
When the Prime Minister was meeting the delegations of the people there, we had the benefit of being present
there. One gentleman said, "l have come all the way from Jammu. We were solemnly given an identity card but up
till now, nobody has seen that identity card." If nobody checks it, what was the reason for giving that identity card?
Why | am mentioning is that it struck us all, and it certainly struck me, that an unarmed militant can obtain some sort
of card, or if he has not got a card even, nobody is there to check it. That gentleman had the identity card but
nobody checked it. He said that there was searching, frisking, whatever is the expression.

Obviously, he was not there carrying arms. He reaches Pahalgam and then gets the arms. So what sort of a
security is there?

A CRPF camp was nearby; the local police was there; the BSF was there; and the Army was also there. This is the
grossest type of negligence. This is the grossest type of failure. If this Government had any honour, some heads
would have rolled on that day itself. The only thing that happened was that the hon. Prime Minister went there. He
also took us. He says that there were some security lapses. But till today the country has not been taken into
confidence even when this Motion under rule 184 came up. | have always been saying that in matters like this,
there cannot be a proper discussion unless the Government says something. We are only giving our views. The
hon. Minister of Home Affairs will reply to the debate. ...(Interruptions)

MR. CHAIRMAN : Shri Somnath Chatterjee, can | disturb you for a moment? There is supposed to be a Half-an-
hour Discussion at 5.30 p.m.

...(Interruptions)
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI

PRAMOD MAHAJAN): | had requested the hon. Member in whose name the Half-an-hour Discussion stands to take
it to Thursday because today we have this Motion and tomorrow we have a Constitution Amendment Bill. She has
very kindly agreed. If the House also agrees, we will continue this discussion and the Half-an-hour Discussion could
be taken up on Thursday.

MR. CHAIRMAN: So, that is agreed upon.

SHRI SOMNATH CHATTERJEE : Madam, | was saying that when the people had assembled there, at that time,
there was a good development, namely, there was a possibility of talks with some sections of the militants. We have
been saying that there should be negotiations. When that cease-fire call was given, there was an opportunity to
have some dialogue or discussion. But was it not realised by the Government that there are other forces that would
try to create serious problems and try to destabilise those talks? If this was known or it was not known, there is a
total failure. If it was known, there should have been extra precaution taken. Was that taken? We do not know
anything about that.

| now come to what was most surprising. | am not divulging any secret here. Everybody knows that for 45 minutes
those two militants covered nearly 300 metres, with all our forces present there. They were ultimately killed. One of
them was killed by a BSF jawan who killed him with his personal revolver. He was not on duty, but having tea. The
other one had taken shelter in the House of the commandant of the CRPF hiding behind a white Maruti car. He was
flushed out from there and obviously he was dealt with. If this is the state of affairs, what else is it other than total
negligence and total failure to provide the minimum security for hundreds of thousands and people?

Shri Priva Ranjan Dasmunsi had said that they had no ulterior motive except to go to Amarnath on a pilgrimage.
They were not there for any other purpose. That is how it is not discouraged by anybody, either by the local
administration or by the Government of India. They are, on the other hand, given an impression that special
arrangements would be made for their security. Nothing is done for them. No extra steps are taken. At least, we
were not told about such extra steps. | got the impression that there was a total complacency on the part of the
administration and that they did not take the matter seriously. It was taken as a casual event like any other normal
day's activity. If there were special arrangements that were made, they were not visible. Nobody told us about that.

They were like sitting ducks. These two persons crossed the bridge; after crossing the bridge, they found
somebody and killed him. They then mingled amongst the pilgrims and they went on shooting; and for 45 minutes,
they could not be killed. This is what had happened, as far as we could understand. | could not visit that place.
Actually, the Leader of the Opposition, the Railway Minister took the trouble of going there. We were with the Prime



Ministér, listening to the versions of the delegatioﬁ. But | have no manner of dc;ubt;-there were gross lapses on the
part of those who were responsible. | do not want to name anybody, lest | may be misunderstood. Now, the position
is this.

What is the inquiry that the Government is doing, we do not know. From the 2" of August, till today, no further
information has been given to us. Subject to correction, | was absent for two days, | think, no statement has been
made. So, we do not know the seriousness of the Government.

Even in the other meeting that we had the other day of the Consultative Committee, | tried to find that out, but
nothing was said. What has happened for the last three weeks? What has been done to find out the truth? What
has been done to identify the persons responsible? What action has been taken? How do you expect that the
people will have confidence in the decisions and the actions of the Government?

Madam, let us not forget this. There is no doubt that the issue is very complex. What is the posture taken by the
Chief Minister of Jammu and Kashmir? What is the posture taken by the Hurriyat leaders? What is the Hizbul
Mujahideen trying to do? What is the stand of the Government on this? Really, nobody knows about it.

The Prime Minister makes certain observations; the Home Minister makes certain observations. What is going to
happen to that part of the country? We have got definite reports that the people are getting fed up with what is
happening there. This is the proper opportunity to take advantage of it, for the purpose of bringing normalcy into
that part of the country. We feel that — this is what is lacking here — the central focus for the democratic forces in
that part of the country should be the people of Kashmir. Until you are able to get their confidence and until they
feel that this Government is trying to protect them — not only physically, but also to make them feel that you are
really concerned about the development of that part of the country and the people - there cannot be any
spontaneous support from the people of Jammu and Kashmir. This is what is lacking. The way the Government
behaved so far as the Autonomy Resolution of the Jammu and Kashmir Government was concerned is not good.
The Government rejected it straightway. Then, when so many people, including some of their allies, said that there
should be some discussion, then the Government said that although they had rejected it, they were open to
discussion. This is the price they have to pay for Shri Vaiko's support and the support of friends like him.

On the Autonomy Resolution, - | also said on the floor of the House - we cannot go back to the pre-1953 position.
But there are many other issues, which could be discussed.

But no attempt has been made for that purpose. No meeting has been held. No discussion is being held. The Prime
Minister has not called a meeting on this. Then, what will happen? People of Jammu and Kashmir are fed up with
the State Government. There is no doubt about that. But the question of autonomy is uppermost in everybody's
mind. The Government does not take a position, but rejects the autonomy proposal. On the other hand, all sorts of
proposals, like dividing Jammu and Kashmir on ethnic and religious lines are coming. In that background, when
such serious security lapses are not being properly handled, the situation bound to become more and more
complex. Therefore, we want the truth to be out. We have the greatest reservations. On the other day, | said that
we cannot agree to the demand for judicial inquiry. | am not questioning Congress Party's sincerity in this demand.
But it would be wholly inappropriate to let this Government go scot-free. Then, they will not explain their conduct
here. They will say that now it is a matter of judicial inquiry. So, we should not say anything here. No discussion will
be held here. There will be no discussion in the Press. ...(Interruptions)

This will become an outlet for them to avoid a proper discussion here and a proper inquiry here. Whatever be the
speed, whoever be the judge, it will take years and years to complete that inquiry. And if this Government,
unfortunately continues to be in power, if an adverse report is given, then it will meet the fate of the Srikrishna
Commission's Report. Therefore, | would request the Congress Party not to divide the Opposition on this issue.
This issue is the issue of whole House.

| would request the hon. Speaker to appoint a Committee. There will be no attempt to delay as Members of all the
parties will be part of that Committee. | am sure that facts can be gathered without much difficulty on a visit we paid
for an hour and a half. We can get many materials. Then, we can discuss with the Speaker as to what has
happened. Let us find out the truth. | have no doubt that this Government is anxious to suppress the truth. On the
plea of Army consideration, defence consideration and security consideration, this Government is eager to see that
the facts do not come out which will establish positively that this Government is unfit to govern. Security of this
country is not safe in the hands of this Government. | should have thought on this issue, Shri L.K. Advani, should
have made the gesture which Lal Bahadur Shastri did in his time.

SHRI M.VV.S. MURTHY (VISAKHAPATNAM): Madam, we can understand the anger and anguish of all the



Members of this House because of the sad incidents that occurred in Pahalgam, enroute to Amamath. It is not the
case of only one party thinking that this Government has not taken all the steps that are required to be taken for the
safe travel of the Amamath Yatris.

In any case the truth should come out. There are no two opinions about it. We should not forget that these incidents
have occurred in our sensitive borders. Most of these areas are of very difficult terrain and of a long route. As it was
mentioned, the route was known and the dates of the journey were also known. So, the measures that had been
taken were felt by this House as inadequate to safeguard the security of the pilgrims and therefore precious lives
had been lost. There are no two opinions about it. More than one hundred pilgrims have died. What could be the
reason that this incident which had occurred in 1996 has again occurred this year? These incidents are very much
similar. They have taken place in the borders.

We should also not forget that today it is a changed situation. Pakistanis are fighting a proxy war. A lot of agents
have been infiltrated into the country. In what was considered otherwise to be normal and safe areas like the South
India also we have seen some terrorist activities. We have discussed the other day in the House about these
incidents also.

Today when we are discussing this issue, it is not proper to say that the Home Ministry has not taken adequate
steps. As stated by many Members, these are some of the acts committed by Hizbul Mujahideen or Lashkar-e-
Toeba. The question is what our Paramilitary Forces and other security people are doing.

Everybody has appreciated that this has no communal angle. These are the incidents connected with the security
of the country and the safety of our people. However, certain loose ends have to be tied up and intimated to this
House by the hon. Home Minister in order to instil a feeling of safety in the minds of the hon. Members also. How
the yatris are going to be safeguarded from time to time henceforth has got to be told to this House. The killings
have occurred on two days and not just on one day. This has occurred at multiple places also. This is also a cause
of anxiety to us.

But it is not proper or justified to ask for a judicial inquiry into these incidents. We know what judicial inquiry means
and how much time it will take. We also know what kind of truth it will bring out. We have seen how many judicial
inquiries have been conducted in the past. By the time the report of such a judicial inquiry comes out, | am sure the
Members of this House also will have changed. It will take such a long period. Now a magisterial inquiry has already
been initiated.

When once the findings are disclosed, if there would be a need and if there is any scope of doubt left as to how
these incidents had occurred, then, as our Prime Minister has already stated, he will take necessary suitable steps.
And if there is a need, judicial inquiry also will be there. But, prima facie, asking for a judicial inquiry today, | am
afraid, will be diverting the issue and we will not find out any solution to the problem. We will be going out in a
different route and may not bring immediate results. Unless we get to know the reasons as to why they have
occurred, the Home Ministry will not be able to take corrective steps and to take corrective steps, let this official
inquiry that has been initiated submit its report. Let action be taken based on that report and then further steps
could be taken based on the findings of that report. But we are all feeling sad that innocent people have been killed
and had not been given proper protection. Even if we give proper protection after they have been killed, that
opinion will prevail. If there is a casualty even after taking all precautionary measures, that different opinion will be
there. ...(Interruptions)

Madam, you may have to give some time to our Party also. Please do not look at the clock. If you want me to stop, |
will stop.

MR. CHAIRMAN : We have got 20 more speakers to speak by this evening.
SHRI M.V.V.S. MURTHI : But this is a very important matter and Members would like to express their views.

Pakistan are, time and again, uttering that they are there to disturb our borders. There is a demand that our borders
have to be properly secured and these elements who are causing terrorism have to be booked. This is a Herculean
task. We have long borders and very unfavourable weather. Unless very affirmative steps are being taken, the
situation will continue to be grim like this. We cannot say that the whole of our border is safe and that militants are
not coming to our country. Militants are coming and still, they are going from place to place. Our Intelligence have to
be tightened and borders have to be secured. Only then we would be able to safeguard the interests of our country
and people. But the hon. Home Minister should also give a message to our neighbouring countries who are trying to
put up their terrorist activities that our country will not be keeping quiet anymore. We will have to suppress all these
militant activities and only then, there will be a feeling that our borders are safe and secure, our people are
safeguarded. Till such time, small incidents like this will inflame and create problems. Anyone may say that the



Government has not acted properly and has not taken proper steps. They have to bear these things and since the
incidents have occurred, it is for the Government to see that such incidents will not occur in future. | am sure our
Home Minister will definitely keep this in mind and take necessary steps so that such incidents will not recur in
future. Meanwhile, | would appeal to the hon. Members of Opposition and Members of the ruling party also not to
politicise the situation. Let us wait for the report of the inquiry that has been initiated. Then we will take appropriate
steps - if need be corrective steps - in whatever manner required.
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SHRI PRIYA RANJAN DASMUNSI : We gave a notice before, but it was not admitted by the Speaker.
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SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Speaker, Sir, My colleague Shri Priya Ranjan Dasmunsi has
set out in detail the rationale for our bringing this Motion before this House. | do not wish to repeat what he has
said. but would wish to sketch in the broader background against which we are demanding this judicial probe.

The Indian National Congress is second to none in backing any move which will restore peace and tranquillity to
the troubled State of Jammu and Kashmir. To be partisan on this issue would be to be anti-national. It was the
Prime Minister who graciously conceded the other day that as his was an inexperienced Government, "we would
listen to the views of others".

| represent a party which has been responsible for Jammu and Kashmir for the better part of the first half a century
after Independence. It is based on that experience that | rise to speak. Let me hasten to add that | am not speaking
out of my personal experience, for that is limited -- after all, | was a school boy when the Prime Minister entered this



House -- not out of my personal experience, but out of the experience of a party which has known J&K intimately
and has been involved in all that has happened there for good or for ill, over almost 50 years.

The two cardinal principles for securing peace through dialogue must be consistency and persistency. To this must
be added the clear recognition that peace cannot be secured by playing off one Kashmiri against another Kashmiri.
We are not negotiating with an outside enemy. We are negotiating with our guys, our kith and kin, our own people.
Therefore, the dialogue must span the entire spectrum of political opinion in the State. It must also include all the
representatives of the State and finally it must be borne in mind, notwithstanding what Shri Geete has said, that
there is an inescapable Pakistani dimension to the problems of the State. Pakistan cannot be wished away.

With these broad principles in mind, let us briefly review how things have turned out in the last few months. First the
leaders of the Hurriyat t were released. Welcome as the step was, a question has been then hung in the air which
has remained uncomfortably unanswered. At whose behest were they released? Out of the inner conviction of the
Government at the conclusion of clandestine contacts with this group was this done or because someone else
wanted us to do so? Perhaps, the gentleman now on the verge of retirement who visited us last March and whom
the Prime Minister is so keen to appease although everyone knows that the deadest duck in the business is a lame
duck, U.S.President.

Irrespective of whether the Hurriyat leaders were released out of the goodness of your hearts, or to steal the hearts
of others, why was the National Conference not kept fully in the picture when the doors to substantive negotiations
with the Hurriyat were wedged open? Is it not a fact that one of your Cabinet Ministers, when he was the Governor
of Jammu and Kashmir had told the all party delegation which visited Srinagar in March 1990, in justification of his
summary dissolution of Jammu & Kashmir Assembly that his choice for Chief Minister was Shri Shabir Shah who
continues to be a leading voice to the Hurriyat? He had gone on to say that Shri Shabir Shah was more
representative of the people of J&K than Dr. Farooq Abdullah who, he claimed, had won only because of rigging.

| am not raking up history. | am pointing to the dangers of what happens when an ally is ignored. The National
Conference, | know, deniged this but surely it was not sheer coincidence that just as the talks with the Hurriyat were
under way, the National Conference dusted off the State Autonomy Report published more than a year ago and
brought it before the State Assembly. Would these precipitate moves have occurred if the National Conference was
not apprehensive that the Hurriyatt was being favoured at their expense? The point | am driving when | say this is,
while dealing with our own people we cannot be Machiavellian or Chanakya-like. We have to take everybody into
confidence.

Having made his astute move to keep the National Conference Cenmtre stage in the State, Dr. Faroog Abdullah
visited Delhi to meet the Prime Minister. We are not privy to what transpired. What we do know is that the Prime
Minister office forced Dr. Farooq Abdullah's hands by bruitig it about in the Press that the Chief Minister had been
persuaded to call off the crisis by not pushing for a vote on the Autonomy Resolution. What was the need to
unilaterally making public a confidential understanding between the Prime Minister and not just any ordinary Chief
Minister, but the chief Minister , the most sensitive State of India and when they are allied to it?

Hardly that row has been contained, when the Government pulled out the next rabbit from its hat that is the cease-
fire with the Hizb-ul-Mujahideen. Alas! Before the applause died down the sound of gunfire and the explosion or
bombs had overtaken the initiative. This time round, the National Conference had no cause for complaint. It was
Hurriyat that had been upstaged. This marginalisation of the Hurriyat in the aftermath of their being taken as the
principal interlocutor betrays -- | regret to say — the immaturity of a Government which has spent too much time on
the Opposition Benches and virtually none at all in office.

Moreover, it is clear that the earlier clandestine contacts of the Government were not with the Hizb-ul-Mujahideen
but with a section or possibly some sections of that organisation. This should have caused alarm bells to start
ringing right across the establishment. It was crystal clear that the Hurriyat would do what it could do to sabotage
the process and take the pride of place to itself.

More ominously, it was even clearer that recalcitrant factions of the Hizbul Mujahideen, especially the so-called
leadership based in Pakistan and Pakistan-occupied-Kashmir would retaliate. Over and above this, it was certain
that the other militant forces especially those comprised of foreign mercenaries would wreck revenge. The least
experience of forethought would have shown that the target for all these dissatisfied groups would be the innocent
and the vulnerable and who are more innocent and vulnerable than Hindus from other parts of the country, patiently
trekking their way to Amarnath or eking out a dangerous living in the brick kilns of the State?

Sir, our colleague from the Trinamool Congress, Dr. Nitish Sengupta asked a question, which to this day remains
unanswered. He said that on the request of the then Minister of Home Affairs, Shri Indrajit Gupta, he had submitted
a report in which he had inter-alia recommended that the Army be deployed along the entire route of the pilgrimage.



Shri Indrajit Gupta, for his part, confirmed on the floor of the House that this recommendation had been approved
and implemented. Moreover, wondered Dr. Nitish Senupta, how was the camp in which the tragedy took place so
close to the Line of Control? He had recommended that the route and particularly halt camps should be as far away
from the LoC as possible. That question too has not been answered. All we know is that several yatris and
elsewhere in the Valley, some 70 other innocent people, lost their lives only because the Union Government had
started a conversation with one faction, of one group of militants, leaving a trail of bitterness in all other factions, all
other militant groups and large sections of political opinion in the State.

Is this the way to protect the innocent targets of your flawed negotiating tactics? A judicial probe is necessary
because this was not some administrative blunder. The death of these innocents was the reflection of a policy
breakdown caused by an inexperienced Government through its inability to comprehend the consequences of its
own actions.

While this House was reduced to chaos owing to the Government's refusal to concede the discussion now
underway, the first round of talks with the Hizbul Mujahideen opened to unprecedented fanfare. Why, | ask, this
publicity? Is this Government out of its mind that at a time when a group of hardcore militants wanted by the State,
risk their lives to come to the negotiating table, the Government has to mount a battery of cameras to film the
occasion. What is this obsession with publicity? Did you ever see G. Parthasarathy's face on TV or an interview in
the newspapers when the great G.P. was patiently negotiating with Mirza Afzal Beg? Does the Government have so
little faith in its own longevity that it must squeeze every minute of prime time viewing to congratulate itself? The
tone of self-congratulation, which permeated Treasury Bench statements in and outside the House, would have
been nosiest, if it was not so alarming. When will the BJP realise that statesmanship is not theatre and diplomacy is
not poetry? What does the Prime Minister mean by 'insaaniyat ke dayare mein®? Is this a mushaira? Does the
Constitution have no sanctity? The genius of the Constitution — although the BJP would not know it since they had
no hand in drafting it - is that it includes a mechanism for amending itself. The other side is, therefore, free to raise
issues which fall outside the present ambit of the Constitution as they did in the Government of India's negotiations
with the Nagas, the Mizos, the Darjeeling Gorkhas, the militants in Manipur, Tripura and Punjab. And after the
negotiations are successfully concluded, the Government of India are free to come to Parliament to effect or attempt
to effect such changes in the Constitution as might be required. So, why should the Prime Minister not portray
himself as a constitutional continuity? Why does he want to portray himself as a particularly talented Qawaal? Let
the House be informed. In 1979, the present Prime Minister as Minister of External Affairs undertook an unprepared
journey to China. Had he checked with even a knowledgeable Under Secretary in his own Ministry, he would have
known that China then was on the brink of war with Vietnam. He did not check and, so, it was that while he was on
the soil of China, the Chinese invaded Vietnam, and Atalji had to beat a hasty and humiliating retreat out of China.
When he became the Prime Minister, this nation was once again subjected to the same passion for grand gestures
accompanied by inadequate preparation. We are to discuss the Subramaniam Committee Report shortly, so | am
not going into the details. But it is devastatingly clear that no proper preparations were made for the Lahore
visit...(Interruptions) it was a yatra announced in haste and repented at leisure. So also with regard to the flight from
Kathmandu to Kandahar, the Government dithered and blundered, embarrassingly exposing its incompetence in
preparing itself in advance for serious contigencies. We see - | draw the attention of the hon. Member to this
because this is the connection — the same lack of preparation in the opening to the militants in Kashmir and the
ambiguity and contradiction which inform Government's policy on Pakistan.

The External Affairs Minister lists before this House a series of conditions which he insists on — but he says they
are not conditions at all -- for talking to Pakistan. Then, suddenly, out of the blue, the Prime Minister says he will
talk to anyone in Pakistan — military dictator or invader of Kargil - kee farakh painda.

Our Home Minister once talked of hot pursuit when Pakistan's nuclear bomb blasts took place. ...(Interruptions)

THE MINISTER OF HOME AFFAIRS (SHRI L.K. ADVANI): The only word that | used was 'pro-active'. Even at that
time everyone interpreted 'pro-active' as being hot pursuit. | said, No. In the Press conference | was pointedly asked
about 'hot pursuit'. | said, No.

SHRI MANI SHANKAR AIYAR : Right sir. | wish to amend myself. | take the Home Minister at face value. | will ignore
the newspaper reports. | will amend my remarks.

MR. CHAIRMAN : Please conclude.

SHRI MANI SHANKAR AIYAR : Sir, | am concluding.

SHRI SATYAVRAT CHATURVEDI (KHAJURAHO): what about zero tolerance? It was his phrase. ...(Interruptions)
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Sir, | am amending my statement.
MR. CHAIRMAN: Please conclude.

SHRI MANI SHANKAR AIYAR : Sir, | am just finishing. Please give me a minute to finish my speech. They are
interrupting me.

MR. CHAIRMAN : That minute is already given to you now.

SHRI MANI SHANKAR AIYAR : Sir, our Home Minister once talked of a pro-active policy vis-a-vis Pakistan and of
zero tolerance, but since then Pakistan's nuclear bomb blast at Chagai has somewhat muted him. Now he is back, |
understand from the newspapers - unless he is once again being misquoted — with empty threats.

As for the Defence Minister of India | invite the attention to his foreword — Shri George Fernandes' foreword - to the
latest edition of D.R. Mankekar's book The Guilty Men of 1962. There, the Defence Minister writes in black and
white — it is printed and it is available in all the bookshops - that after Pokhran-II, the threat from Pakistan has
become a myth. The Defence Minister of India is writing of his own volition, a foreword to a re-printed edition which
he himself demanded in the course of his Mankekar Lecture and, therefore, deliberately he was asked to write a
foreword and he chooses to state in his own hand = in black and white - that after Pokhran-II, the threat from
Pakistan has become a myth. No wonder the myth came back to haunt him in Kargil.

Sir, this is not a responsible Government. This is not a mature Government. This is a Government of theatrics. If our
people are to be saved from the kind of disaster, which overtook the Amarnath yatris, a comprehensive probe that
goes into every aspect of that tragedy is indispensable. Such a probe can only be a judicial probe and | am deeply
sorry that Dr. Vijay Kumar Malhotra, leading from the BJP side, does not appear to understand the distinction
between a Committee and a Commission. He understands that distinction so little that he first used the word
Commission until somebody kicked him under the table and made him change it to Committee. And then he reads
out the terms of reference of that Committee. My question is : If those terms of reference can be given to a
Committee why can they not be given to a Commission? What are they shying away from?

Then he comes to the House and tells us that in 1962 the Opposition demanded a judicial inquiry and Panditji said
'no'. Let me refresh his limited knowledge of history. On the 26" October, 1962 - we were in the middle of the war
and Tawang had already fallen — a leader of the BJP, a young 37 or 38 years old man called Atal Bihari Vajpayee
calls on the Prime Minister in the middle of this war and he demands inter alia that there should be a Session of the
Rajya Sabha. And this great Prime Minister of India, nearly as much older or much older than Atalji is over me, that
great Prime Minister listens to him, immediately concedes that there shall be a Session of the Rajya Sabha.

That Rajya Sabha Session was called on the 8™ of November, 1962 while our soldiers, as somebody was trying to
mock at us, were walking up in the snows without gumboots. That is all untrue, but that is the kind of myth on which
they live. In that Rajya Sabha Session, Shri Atal Bihari Vajpayee, who was not even 40 at that time, made a
devastating speech and nobody restricted him. We listened to him. We knew that the war was again going to break
out, as in fact it did break out. But Nehruiji listened, he listened to every word that Shri Atal Bihari Vajpayee had to
say. He took down every single criticism that Shri Atal Bihari Vajpayee levelled and then he acted upon it to the best
of his ability. In sharp contrast, when the Congress Party demanded not a judicial inquiry into Kargil but the
convening of a Special Session of Parliament in order to discuss what was happening in Kargil, in the middle of that
war, Shri Atal Bihari Vajpayee completely forgot what he himself had done in 1962. ...(Interruptions)
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DR. NITISH SENGUPTA: At that time, Lok Sabha was not dissolved whereas at the time of Kargil War, Lok Sabha
stood dissolved. ...(Interruptions)

MR. CHAIRMAN: Shri Aiyar, please conclude.
SHRI MANI SHANKAR AIYAR : Sir, | am just concluding.
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MR. CHAIRMAN: Please sit down. This will not go on record.
(Interruptions) &€,*
MR. CHAIRMAN: You kindly address the Chair.
...(Interruptions)
MR. CHAIRMAN: Shri Chaubey, you are disturbing the House.
...(Interruptions)
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MR. CHAIRMAN: Shri Aiyar, please conclude now.

SHRI MANI SHANKAR AIYAR : Sir, we raised a demand for a judicial inquiry into Chattisinhpura incident and it was
turned down. We now raise demand for a judicial inquiry into the Amarnath incident and yet, the Government is
again turning it down. In doing this — Shri Somnath Chatterjee has left — | would wish to say to him that we are not
dividing the Opposition. We are seeking the truth. We appreciate the difficulties which some parties of the
opposition might have in joining us, but these regional considerations must not be allowed to stand in the way of
national consideration. We shall press for a vote and whatever the outcome, go out to the country to tell the people
why.

SHRI KHARABELA SWAIN (BALASORE): Sir, | rise to oppose the Motion. Actually, | feel that there is no need to
oppose it now because when | listened to Shri Mani Shankar Aiyar with rapt attention, | totally understood that the
Congress Party is out of steam after they found that there is hardly any support from anybody in this House and he
just went on discussing about everything.

He found fault with everybody in this Government. For him, a betrayed, very negative and sick mind, everything was
wrong -- Lahore Yatra was wrong; Pokhran Test was wrong, and all sorts of policies were wrong. ...(Interruptions)

SHRI SATYAVRAT CHATURVEDI : Sir, the words used by him are unparliamentary.
MR. CHAIRMAN : Let him have his say.

SHRI KHARABELA SWAIN : Sir, all these points have, time and again, been replied to in this House by the hon.
Prime Minister, by Advaniji, and by Members on the Treasury Benches. Moreover, a "'lie"™ repeated ten times does
not become "'truth™, as Shri Mani Shankar Aiyar tried to do so here. | am not going to reply to him on all these
points because hon. Advani will reply to all these things.

| will just make some suggestions with regard to this. In a World Conference against Terrorism, ""terrorism™ was
defined as, "Terrorism is the deliberate and systematic murder, maiming and menacing all the innocents to inspire

fear for political ends." This is how ""terrorism™ has been defined.

LU "nn "n

The terrorist, many say, "is a freedom fighter". It is said, ""one man""s terrorist is another man"'s freedom fighter,
and he fights for the liberation of his people™. When it is said, it is not true. The terrorist fights against democracy,
fights against free society, fights against civilisation, and the terrorist wants to take the society to a pre-historic age,
when there was no civil society, when there was no rule of law. He fights like this. The attack by a terrorist is not
equal to a calamity. Calamity takes place several times; attack by terrorists also takes place several times, but there
is a difference. After the initial shock, the people of a country develop a sense of empathy, sympathy, for the victims
of the calamity, be it storms, cyclones, super-cyclone, floods, etc. But in the case of a terrorist attack, after the initial
shock process, people develop a sense of anger. There is a Churchillian theory which says, "It is the foremost job



of the Government to protect the life of an individual". So, the individual says, after some time, "Look, | have
entrusted you with the responsibility of protecting my life, but you could not protect it." He accuses the Government.
Public expect the Government to "give in™ and, simultaneously, they also want the Government to "hold out™. He
becomes confused at that time because on the one side he finds that his relatives have been taken as hostage or
his relatives have been killed; on the other side, he wants the country to hold out and remain very powerful.
Contradiction and confusion are exactly what the terrorist desires. The terrorist desires that the country should be
confused, the leaders should be confused and they should accuse their own Government. That is the thing that
they actually desire, and that is what exactly the hon. Members of the Congress Party are doing now -- accusing
this Government because they are totally confused. They are confused because they do not know what exactly is
to be done at this time. ...(Interruptions)
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MR. CHAIRMAN: Please do not disturb him. Let him have his say. Please continue.

SHRI KHARABELA SWAIN : When the hon. Members from the Congress Party, and even Shri Somnath Chatterjee,
were waging a scathing attack on us, | was just listening to them very silently.

19.00 hrs.

All the time | was told that when my time would come | would reply to these points. You told this to Shri Chaube as
well. Now, | am replying to the points. It is not that we are unable to reply but | was listening to the debate because
this is a democracy. | would listen to the Opposition even at the cost of my life.

Sir, my point is that a terrorist is a cunning fellow. He says that he is fighting for the liberation of his people. But he
is the harbinger of tyranny; he is the harbinger of oppression. It is because if you take any terrorist country in the
world, the Independence of any country that has been attained by perpetration of violence has never risen high.
You can take the example of any country. You take the cases of Iran, North Korea or any other country in the world,
never has it risen high.

Sir, Shri Somnath Chatterjee was saying that we could not understand the agony of the people of Kashmir. That is
why, the people of Kashmir are fighting. | am an Oriya. | also have a very strong sense of remorse in my heart. Shri
Somnath Chatterjee was saying that we could not understand the agony of the people of Kashmir and we could not
integrate their minds with India. But how do we do that?

Sir, | have the report of the Reserve Bank of India here with me. How much allocation have we got this time from the
Government of India? It is only Rs. 1,396.20 crore. How much have the State of Jammu & Kashmir got from the
Government of India? It is Rs. 2,267.50 crore. We have 21 Members of Parliament representing the State of Orissa.
The State of Jammu & Kashmir is represented by seven Members of Parliament. But they have got more than
double of what we have got.

Sir, | would like to invite any hon. Member or any person from Kashmir to the State of Orissa. | would show him in
what way are we any less corrupt than Jammu & Kashmir. | will show him, in what way Orissa is more developed
than the State of Jammu & Kashmir. Let any one of them come with me.

MR. CHAIRMAN : What is the relevance of that here.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Sir, he is saying that the State of Orissa is more corrupt than the
State of Jammu & Kashmir...(Interruptions)

MR. CHAIRMAN: Please talk to the point. Please have your say. But please refer to your own subject. Please
continue now.

...(Interruptions)

SHRI KHARABELA SWAIN : Sir, it is being said that the people of Kashmir are not being given representation in the
Army and in the Government services. How much of a representation have the Oriyas got in these two services?
The Britishers have said that the Oriyas are a non-military race. We do not have much of a representation in the
Army or in the Defence Forces...(Interruptions)

SHRI KODIKUNNIL SURESH (ADOOR): Here we are discussing about the Amarnath Yatris...(Interruptions)



SHRI KHARABELA SWAIN : Sir, this is surprising...(Interruptions)

MR. CHAIRMAN: Shri Swain, we are here discussing about the Amarnath Yatris. | am giving you time. You take
another two or three minutes and conclude.

...(Interruptions)

SHRI KHARABELA SWAIN : Sir, you gave so much time to Shri Mani Shankar Aiyar, but when it comes to giving me
time you are saying like this. | am only the second speaker from the BJP. We are having about 180 Members in this
House...(Interruptions) | have taken only five to six minutes so far.

MR. CHAIRMAN: There are about 20 Members still to speak.
SHRI KHARABELA SWAIN : Sir, if you do not want to listen to me, then | would sit down.
MR. CHAIRMAN: Please continue. Do not waste your time.

SHRI KHARABELA SWAIN : All these points of negligence of the State of Jammu & Kashmir by the Government of
India in regard to non-provision of finances to the State of Jammu & Kashmir is not true.

It is not true. There might be some reason. How can they say that because more people in Kashmir are Muslims
they will secede to Pakistan? This argument is not tenable. What has happened in Kuwait? Yesterday | have
received a copy of the Kuwait News. It gives a detailed account of how Iraq invaded Kuwait and what atrocities
were committed by Iraqgi forces on the Kuwaitis. The Iraqis are Muslims and so are Kuwaitis. This is a book
published by Kuwait, an Islamic country. So, how can anybody say that because Kashmir is having more Islamic
people it should go to Pakistan? This argument is not tenable. What is there in Pakistan? Is there any democracy in
Pakistan? Is there any liberty available to people in Pakistan? Are there elections held there regularly? The military
rulers there kick out all the elected people every now and then and yet these people say that they want to go to
Pakistan!

It is the design of Pakistan. They do not conform to the feeling that India is a secular country, that India is a great
country. They do not want to believe it. Lashkar-e-Toiba and the other terrorist organisations in Pakistan do not
accept India as a secular country. They want to take revenge upon India because Bangladesh seceded from
Pakistan. They still believe that Junagarh should not have acceded to India. This is their feeling. The only rational
for survival of Pakistan is anti-Indianism.

| would like to give a few suggestions to the Government of India on this issue. We allowed cultural delegations
from Pakistan to visit india. We allowed Nusrat Fateh Ali Khan to come here and we allowed Ghulam Ali to come
here. | just want to know as to how many Indian artistes were allowed to visit Pakistan during the past 53 years.
Only one person went there just to have ...(Interruptions)

SHRI MANI SHANKAR AIYAR : Sir, may | answer that question? | was Consul-General of India in Karachi. | can
answer his question. Shanti Hiranand came to Pakistan then, Amjad Ali Khan came, Munawwar Ali Khan came. We
had a whole delegation of Gujarati poets. What is he talking about?

MR. CHAIRMAN : This is not question hour. You can speak when your turn comes.

SHRI KHARABELA SWAIN : Exactly this is what Pakistan desires that they should have some supporters in India
and also in Indian Parliament. Exactly that is what Pakistan desires and that is what we see here.

SHRI PAWAN KUMAR BANSAL : Sir, this is irresponsible of him to level these allegations.

SHRI MANI SHANKAR AIYAR : Sir, what is his charge against me? | request that this remark be expunged from the
record.

MR. CHAIRMAN: Please sit down. Shri Swain, please conclude. You have already taken a time of 17 minutes.
SHRI PAWAN KUMAR BANSAL : Sir, he is out of his senses.
SHRI KHARABELA SWAIN : Sir, | have said nothing unparliamentary.

SHRI PRIYA RANJAN DASMUNSI : Sir, this is not to disturb the speech of the Member. | only want that the record
be put straight. Shri Mani Shankar Aiyar has said that some cultural delegations had been to Karachi when

he was Consul-General of India there. Immediately the Member replied that Pakistan claim that they have their



friends in Parliament also. This remark is in a very bad taste. | think it should go off the record. It should be
expunged.

SHRI KHARABELA SWAIN : Sir, | am on my legs. | have not yielded. Have you allowed him to speak?
...(Interruptions) Sir, will my remark go on record?

MR. CHAIRMAN: Everything is on record. Shri Swain, please conclude now. There are many Members to speak.
SHRI KHARABELA SWAIN : Sir, | am a Member belonging to a 182-Member party.
MR. CHAIRMAN: You have already taken 22 minutes now.

SHRI KHARABELA SWAIN : My second suggestion is that India should stop playing cricket with Pakistan till the
situation normalises....(Interruptions)a€; There should be no cricket match with Pakistan till the situation
normalises....(Interruptions)

MR. CHAIRMAN : You may send your suggestions to the Government, in writing. Now, please conclude.
...(Interruptions)

SHRI KHARABELA SWAIN : My third suggestion is that by this action, we should categorically tell to the people of
Pakistan that we are very annoyed about the role of their rulers as to what they are doing in Kashmir. Till all this is
stopped, we should not have any connections with them....(Interruptions)

MR. CHAIRMAN: Now, Kumari Mayawati.
SHRI KHARABELA SWAIN : | am just concluding.
MR. CHAIRMAN: It is more than 22 minutes that you have been speaking. Now, please take your seat.

SHRI KHARABELA SWAIN : Finally, | would say, Sir, terrorism is a phenomenon which tries to evoke one's feeling,
namely, fear. One virtue, most necessary to defeat terrorism, namely, the antithesis of fear is courage. Courage is
not the only virtue but it is the single virtue without which all others are worthless. Confusion and vacillation
facilitate terrorism. Clarity and courage ensure its defeat. And, the Congress party betrays confusion. There should
be no confusion.

With these words, | conclude.
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS AND MINISTER OF

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): Sir, | want to

make one announcement. 35 §9 ¥ed d SRATE! o) Id db doltil, TAfAY FAR A HISH B Faeerl i TS 2 Sl 8.30 a9 & a8 |4l
@ forg Sueter Wt WAl & Srdmar S Wid |{UT B o aRel # A €, 99 wae forg Y 7 erqwen Sucer @

SHRI T.M. SELVAGANPATHI (SALEM): Hon. Chairman, Sir, | am grateful to you for having given me this
opportunity to air my views on this important motion moved by our learned friend, Shri Dasmunsi.

Sir, | rise to support the motion brought forward

by our friend Shri Dasmunsi. Before going into the main question as to whether a judicial probe is to be instituted or
not, |, on behalf of my Party, ANDMK, condemn this dastardly, barbaric, and inhuman massacre unequivocally in no
uncertain terms. Sir, | not only condemn the militants who unleashed this reign of terror, | also condemn the security
lapse which led to such a heavy toll and ghastly violence. Sir, even after several such incidents in the past, the
government in power year before and this year do not seem to have learnt the lesson. Therefore, they want to
shield everything under the carpet. Sir, it is shameful that since August 1, there has been no response from this
Government.

It is a weak Government and an immature Government which takes things lightly even after one hundred innocent
pilgrims have been brutally killed. Till date the Government has not come out with a proper version of what
happened. My question is, why this Government is afraid of appointing a Judicial Commission? Why is it running
away from the factual revelations? Why is this Government insensitive to such an important issue?

Everybody in this august House agreed to the fact and there cannot be two opinions that there has been a serious
security lapse on the part of the Government. Failure of the security and the intelligence agencies is the order of the
day right from the Kargil incident. For months together there had been piling up of arms and ammunition. The
intelligence agencies in this Government failed to notice it and this took a toll of five hundred Army personnel and
left several thousands wounded. What were they doing? Are we not supposed to take cognizance of such an
inexcusable slackness on the part of the authorities?

The Home Minister, the Defence Minister and the hon. Prime Minister themselves have directly or indirectly agreed
that there has been a security lapse. Even then they do not concede to such a genuine demand. That raises our
eyebrows. Shri Nitish Kumar, who is our present Agriculture Minister, owned responsibility for a train accident and
resigned. | do not ask Shri Advani to follow the footsteps of Shri Nitish Kumar. Rather, we wish that such an incident



does not recur. Therefore, we feel that a judicial probe will unearth the truth and will reveal the facts as to what
actually happened.

Why do we demand this? It is because more than one hundred people have been killed. Who is to be held
responsible for this? Who is accountable for this? The Government says that let the executive inquire into it. Is this
the way such a sensitive issue to be dealt with? This is the moot question.

Please do not think that we alone are demanding this judicial probe. Please also do not think that we alone are
accusing of the serious security lapse. Even the Sangh Parivar - RSS and VHP - has categorically and openly
stated that there has been a security lapse. | would request Shri Vijay Kumar Malhotra, who is not here right now,
and also the Home Minister to go through the article written by none other than the General Secretary of the RSS,

Shri Mohandas Devi which appeared in the mouth-piece of the RSS, Panchajanya, dated 13" August.

"The eye witnesses account that serious security lapses and even corruption and harassment of
Amarnath pilgrims were carried out."

The article suggests that was none other than the RSS supremo. Some of the Amarnath pilgrims died as a result of
the firing of our own forces. We are not accusing like this. The BJP tentacle, the RSS Sangh Parivar, is accusing
like this. Eye witnesses said that some of the Yatris died because of the indiscriminate firing by the CRPF. | am not
trying to lower the morale of the paramilitary forces. The same indiscriminate firing took place recently when there
was a bomb blast in which a Press photographer of The Hindustan Times was also killed. When it has become the
order of the day, when there is a question of combating the terrorists, the paramilitary forces, headed by our Home
Minister, Shri Advani, resorted to indiscriminate firing in panic. Sir, | am not questioning the morale of our forces.
Their morale is very high. But why is there such a situation? Therefore, we demand a judicial probe.

There are many other moot questions which have to be looked into. One important thing is, many of the victims died
not because of the bullets from AK-47 guns but because of the CRPF bullets.

There is another important question. How did the extremists gain entry into a narrow path leading to the kitchen?
Nobody is there to explain all these aspects. Sir, several people and ponywallahs were killed in the pony stand
where the entry to the kitchen started. How did they gain entry especially into a narrow route controlled by two
check posts and about 8 CRPF companies spread out near the entire area? Therefore, we demand a judicial probe
into this matter.

There are also eye witnesses saying that when the Yatris were trying to rescue the injured people, they were
stopped by the J&K Police forces. This is not my version. This is the version of none other than the General
Secretary of the RSS. They not only prevented them but also said, " If you come for the Yatra, you will meet this
fate." This is the situation in Kashmir today. We have to learn a lesson from the past. Therefore, we want a judicial
probe. If an executive examines the lapse of another executive, will it reveal the truth? The Government is trying to
put everything into cold storage.

Sir, you cannot deal these things as a mere law and order problem. It concerns the internal security of our nation.
So far, there have been three major incidents. Whenever there had been a move for a peace process, militants
strike in an ugly manner. When the Prime Minister undertook a journey to Lahore = the bus diplomacy = Doda
witnessed massive killings in February, 1999. During the stay of the US President, Mr. Bill Clinton, there was a
severe massacre on that occasion.

Several hundreds of sikhs were brutally massacred. When the peace process with the Hizbul Mujahideen is on
now, this proxy war was carried out. My only question is this. With all these experiences, how did you fail to notice
all these things? Did you not apprehend that such a situation might arise in Amamath yatra? Did you not suspect
that such an event might take place? Did you not anticipate such a thing? Why have you not learnt the lesson? On
whom should the responsibility be fixed for this? Therefore, we want a judicial probe.

Mr. Minister, if you do not want to embarrass the security forces, if you say that the morale will be lowered, you
should have thought about it when you shamelessly handed over the terrorists in Khandahar in the hands of the
terrorist organisation. The Government surrendered before the extremists who were trying to divide this nation. Will
it not reduce the morale of the forces when especially hundreds of Army personnel were killed and thousands were
wounded in the Kargil front after which this dastardly and inexcusable surrender happened with this Government?
Therefore, our point is this. Please do not try to shield anybody. Let the truth come out. The same thing occurred
earlier....(Interruptions)

There is a saying that the child will only follow in the footsteps of the parents. Mr. Minister, you handed over the
terrorists in Kandhar to extremists. Now, you can see that in every State, the extremists, who were detained under



the TADA, were released. 51 detenus belonging to the Tamil Liberation Army were released from Karnataka and
five extremists were released from Tamil Nadu. This is what you teach the nation! This is how you make the people
know that tomorrow every extremist in this country will be out and the Government will surrender before the
extremists. This is the shameless attitude not only in respect of the Centre but also the States. It is happening in the
States also. Where is the check? Who is to be held responsible for all these things?

Sir, Shri Advani is not here. In the same way, a serious bomb blast occurred in Coimbatore where he was the
target. | know Shri C.P. Radhakrishnan, the hon. Member from Coimbatore, was there. They all miraculously
escaped. Our dynamic leader Dr. Puratchi Jhalaivi demanded a CBI probe as there was a nexus between the
power centre in the State of Tamil Nadu and the extremists, the persons who planted the bomb. That was
denied....(Interruptions)

SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, this is objectionable. This should be removed from the records.
He has said that there was nexus between the Government and the extremists. ...(/nterruptions) This should be
removed.

MR. CHAIRMAN : Shri Palanimanickam, while you speak, you can reply to it.
...(Interruptions)

MR. CHAIRMAN: Shri Palanimanickam, when you get your chance, you can reply. You can refute it.
...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT (SHRI A. RAJA): Anybody can have
the right to reply. Simply because he has got the right to reply, a Member cannot say anything in the House.
...*....(Interruptions)

It will create a bad precedent. The point is that a Member can speak anything and the other hon. Member can be
called to refute it. ...(Interruptions)

SHRI T.M. SELVAGANPATHI: | am not yielding....(Interruptions)
SHRI VAIKO (SIVAKASI): Let the hon. Member confine to the discussion.

MR. CHAIRMAN: Normally, there is no blocking of the discussion. If there is anything to be replied, you can give the
reply.

...(Interruptions)
MR. CHAIRMAN: Shri Selvaganapathy, kindly conclude now.
SHRI A. RAJA: Sir, some of the portions should be expunged....(Interruptions)
SHRI T.M. SELVAGANPATHI : On the basis of facts and figures, | am speaking....(Interruptions)

SHRI SATYAVRAT CHATURVEDI : Unless he speaks something which is not parliamentary, when he speaks on
the subject, his text of the speech must be recorded. The other hon. Members will have the opportunity to clarify the
point. If there is any unparliamentary expression, you can always look into it....(/nterruptions)

SHRI S.S. PALANIMANICKAM : The thing is that the issue of nexus between the extremists and the State
Government is not relevant to this subject....(Interruptions)

SHRI T.M. SELVAGANPATHI : These are all the facts. These are all our observations. The nation is observing this.
It is a fact that extremists are released from the Tamil Nadu prison following the footsteps of the Government of
India. It is a fact. That is why, a CBI probe was asked for which was denied.

* Expunged as ordered by the Chair

None other than Shri Advani was the target. ...(/Interruptions) Hundreds of people died. Is it not a fact?
...(Interruptions)

MR. CHAIRMAN : Shri Palanimanickam, | will give my ruling. Shri Selvaganpathi, please sit down.

...(Interruptions)



MR. CHAIRMAN: Normally, there cannot be blocking of discussion.
...(Interruptions)

SHRI S.S. PALANIMANICKAM : 1t is for all the hon. Members. ...(Interruptions)

MR. CHAIRMAN: If you want to refute anything, you refute it later.
...(Interruptions)

MR. CHAIRMAN: It is a consistent view.
...(Interruptions)

SHRI S.S. PALANIMANICKAM : What he said was that there is a nexus between the extremists and the State
Government of Tamil Nadu. ...(Interruptions) He says that there is a nexus. ...(Interruptions)

SHRI T.M. SELVAGANPATHI : | understand the predicament of the Home Minister. ...(Interruptions)

MR. CHAIRMAN: Shri Palanimanickam, while replying, you refute it. That is all.
...(Interruptions)

SHRI S.S. PALANIMANICKAM : The Chair can prevent it. ...(Interruptions)

MR. CHAIRMAN: What do you want me to do? You cannot block the discussion.
...(Interruptions)

SHRI T.M. SELVAGANPATHI : Our demands are well founded. ...(Interruptions)

SHRI S.S. PALANIMANICKAM : This is a very sensitive issue. ...(Interruptions)

MR. CHAIRMAN: Is there any allegation against any particular individual?
...(Interruptions)

SHRI T.M. SELVAGANPATHI : | am not yielding. ...(Interruptions)

MR. CHAIRMAN: Please resume your seats. | will give my ruling.
...(Interruptions)

SHRI VAIKO : We are discussing a serious issue. He is bringing in party politics into it. ...(/nferruptions) He is
deviating from the main discussion. It is not relevant to the discussion. ...(Interruptions)

SHRI T.M. SELVAGANPATHI: | am talking seriously. It is not a question of politics. ...( Interruptions) It is a fact. It is
very relevant. ...(Interruptions) Our charge is well founded....(Interruptions)

MR. CHAIRMAN: | will give my ruling. Shri Kuppusami, please take your seat. If there is anything unparliamentary, if
there is anything which goes unchallenged — now you are challenging — you can refute it in your reply.

...(Interruptions)

SHRI S.S. PALANIMANICKAM : It is irrelevant. Inquiry into the Coimbatore bomb blast is already over.
...(Interruptions)

MR. CHAIRMAN: When a Member is speaking, why does he not respond to it at that time?
...(Interruptions)

SHRI RAJV PRATAP RUDY (CHHAPRA): It is your duty to point out when someone is talking something.
...(Interruptions)

MR. CHAIRMAN: Do not say 'someone’, Shri Rudy. Saying ‘'someone' is unparliamentary.



Shri Selvaganpathi, please conclude.
...(Interruptions)

MR. CHAIRMAN: I hold the consistent view that no discussion should be blocked.
...(Interruptions)

SHRI S.S. PALANIMANICKAM : We are not defying the Chair. ...(Interruptions) Tamil Nadu issue is a very sensitive
issue. ...(Interruptions)

MR. CHAIRMAN: There cannot be any blocking of the discussion.
...(Interruptions)

SHRI S.S. PALANIMANICKAM : This is a very sensitive issue concerning Tamil Nadu and Karnataka. Lakhs and
lakhs of people of Tamil Nadu are living in Karnataka. Why are you linking these two incidents? ...(Interruptions)

MR. CHAIRMAN: What do you want to say?

SHRI S.S. PALANIMANICKAM : He said that there is a nexus between the State Government and the extremists. |
would request the Chair to delete that. ...(Interruptions) We are addressing the Chair. ...(Interruptions) We are
discussing the issue of Jammu and Kashmir. ...(Interruptions)

MR. CHAIRMAN: Shri Chaturvedi, kindly resume your seat.
...(Interruptions)
SHRI T.M. SELVAGANPATHI : | am not yielding. | am speaking only the truth. ...(Interruptions)

SHRI S.S. PALANIMANICKAM : He said that there is a nexus between the State Government and the extremists.
...(Interruptions)

SHRI T.M. SELVAGANPATHI : | do not want their explanation. | am only revealing the truth and | am revealing as to
what happened in the nation ...(Interruptions) He is trying to sideline the entire argument. ...(Interruptions)

MR. CHAIRMAN: The House consists of 544 hon. Members. With responsibility, they are placing the facts.
...(Interruptions)

SHRI S.S. PALANIMANICKAM : Yes, at the same time, it should not be at the cost of the people. ...(Interruptions)

MR. CHAIRMAN: After hearing my views, tell me, Shri Palanimanickam.

20.00 hrs

MR. CHAIRMAN : There cannot be any cross talk here. Please address the Chair.
...(Interruptions)

MR. CHAIRMAN: Please listen to me.
...(Interruptions)

MR. CHAIRMAN: There are 544 hon. Members in this House and with responsibility they are placing the facts
known to them. We cannot say that they are not responsible.

...(Interruptions)

MR. CHAIRMAN: We cannot tell him that he is not responsible and he does not know the facts. How will | know that
he does not know the facts?

...(Interruptions)



SHRI S.S. PALANIMANICKAM : No; | am not differing with the Chair. My point is, in his speech, he said that there is
a nexus between the State Government and the extremists. ...(Interruptions)

SHRI T.M. SELVAGANPATHI : It is my charge. | stand by my charge. ...( Interruptions) | continue to stand by my
charge. It is a well-founded charge. Let him deny it. ...(Interruptions)

SHRI S.S. PALANIMANICKAM : Sir, it is a sensitive issue concerning the lives of lakhs and lakhs of Tamil people
living in Karmnataka. | only ask him not to aggravate the problem. ...(Interruptions)

SHRI T.M. SELVAGANPATHI : Sir, | categorically say that | continue to stand by my charge. ...(Interruptions)
MR. CHAIRMAN: Shri Palanimanickam, please listen to me.

SHRI S.S. PALANIMANICKAM : Sir, | amready to listen to the Chair. But at the same time, | would request the Chair
to control the other side also. ...(Interruptions)

SHRI RAJIV PRATAP RUDY : Mr. Chairman, Sir, this may be communicated to the respective leaders and this will
solve the problem. ...(Interruptions)

MR. CHAIRMAN: Shri Rudy, a few minutes back you said: "someone has said". Can you address the Member as
someone?

SHRI RAJIV PRATAP RUDY : No.

MR. CHAIRMAN: You said: "someone has said". The word, "someone" is unparliamentary. If a Member is speaking,
you cannot refer to him as "somebody" or "someone". He is an honourable and responsible Member.

SHRI RAJIV PRATAP RUDY : Sir, some honourable and responsible Members have said that.
MR. CHAIRMAN: You are saying it only now.

...(Interruptions)
MR. CHAIRMAN: Shri Palanimanickam, please listen to me.

...(Interruptions)

MR. CHAIRMAN: We have different sections and different political parties in the House. A Member from a party is
speaking. You, as a Member of your party or the Chief Whip of your Party, can rebut it when you get your turn.

SHRI S.S. PALANIMANICKAM : Sir, | allowed him to speak. When he referred to a very serious thing, then only |
objected. ...(Interruptions)

MR. CHAIRMAN: In that case, the Speaker has to follow the entire proceedings.

SHRI S.S. PALANIMANICKAM : Yes. ...(Interruptions) | objected only when he has mentioned that the State
Government has a link with the extremists. What is the meaning of that? ...(Interruptions)

SHRI T.M. SELVAGANPATHI : Sir, | said the party in power. ...(Interruptions)

MR. CHAIRMAN: Shri Palanimanickam, how can | say that it is unparliamentary? | want to take the sense of the
House whether it is unparliamentary....(Interruptions)

SHRI T.M. SELVAGANPATHI : Sir, | am winding up. | may be allowed to complete my speech. ...(Interruptions)
2004 hours (Mr. Speaker in the Chair)

Mr. Speaker, Sir, | may be allowed to complete my speech. My point is that the situation in Coimbatore was
mishandled. In the same way, the situation in Kashmir is being mishandled. Therefore, Shri Advani should own
responsibility for it. It is time that he admits his lapses. It is time that the Government admit the lapses.

MR. SPEAKER: Shri Selvaganapathi, please conclude.

SHRI S.S. PALANIMANICKAM : Mr. Speaker, Sir, a Commission was appointed to inquire into the bomb blasts at
Coimbatore and that Commission has submitted its report. Why is he mentioning all those things now?



...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Mr. Speaker, Sir, we are discussing the Kashmir situation now, but he is discussing about
the Coimbatore bomb blasts.

MR. SPEAKER: Shri Selvaganapathi, please conclude now.
SHRI T.M. SELVAGANPATHI: Sir, | am concluding.

Sir, | am comparing a similar situation in which the hon. Home Minister, Shri Advani himself was the target. There
was no proper probe into that incident. In the same way, the Government is not listening to the genuine demand of
the Opposition to appoint a judicial inquiry into this incident also. ...(/nterruptions)

MR. SPEAKER: Please conclude now.

SHRI T.M. SELVAGANPATHI : Somehow you got it out of the Action Taken Report.
MR. SPEAKER; Shri Selvaganpathi, please conclude.

SHRI T.M. SELVAGANPATHI : He is not allowing me.

MR. SPEAKER: You have taken more than 25 minutes.

SHRI T.M. SELVAGANPATHI : There have been a lot of interruptions.

Everybody is concerned about this massacre. The Government owes responsibility to protect the citizens. Only
when there is a judicial probe, the truth will come to light.

| support the Motion brought forward by my learned friend, Shri Priya Ranjan Dasmunsi.

SHRI VAIKO : Mr. Speaker, Sir, thank you very much for the opportunity given to me to take part in this important
discussion. The 15! August of this new millennium was a day of sorrow and shock to the entire country - a black day
- when barbarous, savage, brutal killing of the pilgrims of Amarnath Yatra took place. The pilgrims, who undertook
the journey to Amarnath, were innocent citizens of this country coming from distant areas of this great nation to get
them relieved from mental agony and torture from the day-to-day problems of life and to attain mental solace and
contentmentt. These were the people who were brutally massacred. | condemn the kills and the killers with all the
force at my command who do not deserve to live in a civilised society.

While | am condemning the killings and the killers, | could not agree with the Motion tabled by my learned friend,
Shri Priya Ranjan Dasmunsi under Rule 184 for a judicial probe.

My heart goes to the bereaved members of those families. | share their grief and tears. Why could | not agree with
them for a judicial probe? In this discussion, let us rise above petty party considerations. ...(Interruptions)

MR. SPEAKER: Shri Rajiv Pratap Rudy, you are disturbing the Members.
...(Interruptions)

SHRI VAIKO : | was listening with rapt attention to my friends, Shri Mani Shankar Aiyar and Shri Priya Ranjan
Dasmunsi. They have made some valid points. But why did killings take place this year particularly of the pilgrims of
Amamath Yatra? The killings have been taking place in Jammu and Kashmir. There are umpteen number of
instances. But it is for the first time that the pilgrims to Amamath Yatra have been targeted. In the year 1995-96,
there was a threat from Harkat-ul-Ansar that the pilgrims will not be spared and they will be massacred. But that did
not take place. So, it is the first incident towards the pilgrims for Amarnath Yatra. Then, what is the reason? This is
an isolated act of terrorism.

It is a part of a big game plan at the behest of the military establishment in Islamabad. We have to look into the
whole scenario. This killing is connected with the talks, the dialogue between the Government of India and the
Hizbul Mujahidin. Whenever there is a move from the Government of India to establish peace and normalcy, to
establish better bilateral relations with our neighbour, with Pakistan, it is Pakistan which always does this sabotage.

The most commendable journey was performed by the Prime Minister of India, Shri Atal Behari Vajpayee from
Amritsar to Lahore. Despite the fact that my friends from that side had criticised it. But, Sir, that was the journey
which sent a message not only to the whole country, but to the whole world that India has extended olive branch for



negotiated settlement on bilateral issues. India is only for peace and friendship. But we have succeeded in the
diplomatic front. The whole country stood like one man during Kargil crisis. The Kargil spirit was witnessed right
from Kanyakumari up to the lofty peaks of Himalayas.

Sir, we won not only on the battlefront but we won on the diplomatic front too. That is because not even a single
member of the Islamic Organisations came forward to support Pakistan. At that time, when the Lahore spirit was
there, it was Pakistan which sabotaged it. They started war in Kargil and the man who was the driving spirit towards
confrontation was none other than Parvez Musharraf. Then toppled Nawaz Sharief"'s Government.

Sir, we do recall that when the President of the United States, Mr. Bill Clinton visited India and when he was giving
a message that there should be a dialogue between the two countries, at that time, they targeted Chhatisinghpora.
And the killings took place. The people of Sikh community were murdered in cold blood.

Now, this is the third scenario. The first occasion, when the Chief Commander of Hizbul Mujahidin, Abdul Majid Dar
announced a unilateral ceasefire, the venue of the announcement was Srinagar. He stated that the objective was to
break the deadlock and make the environment conducive for talks. Not only that he made a reference about a
craving world-wide that peace and normalcy should return to the sub-continent, which is passing through difficult
times.

Sir, on July 24", when he made the announcement for unilateral ceasefire, there was no mention of the inclusion of
Pakistan in the proposed talks. There was not even a murmur. At the Press Conference in Srinagar on July 24,
Shri Dar made to the interesting points. First, that the decision to offer a ceasefire was a collective decision taken
by the Majlis-e-Shoura and that a consensus had emerged among the Hizbul Mujahidin leadership on both sides of
the border for a purposeful dialogue which should result in a peaceful solution to the problem. Secondly, Shri Dar
argued that before a ceasefire offer was made, the Hizbul Mujahidin leadership had gauged the public mood in
Kashmir and it was realised:

"The desire for a peaceful solution of the issue based unconditional and meaningful dialogue among all
sections of society including the local political leadership and the media."

Sir, the second announcement was made by Mr. Syed Salahuddin. His original name was Mohd. Yusuf Shah. He
made the announcement of revocation of cease-fire on August 8th. He said that cease-fire has been revoked. This
statement was made in Islamabad. So, the first statement regarding cease-fire was made in Srinagar and the
second one regarding revocation of cease-fire was made by Syed Salahuddin on the soil of Pakistan, which clearly
demonstrates the basic factor, which is a testimony that he is under the thumb and spell of the military
establishment of Mr. Parvez Musharraf. So, that is not the voice of Syed Saluddin, that is the voice of Islamabad,
and that is the voice of Mr. Parvez Musharraf.

Sir, a moot question could be raised, if Mr. Syed Saluddin is under the thumb and spell of Mr. Parvez Musharraf,
how did he agree for cease-fire when the announcement was made by Mr. Abdul Masjid Dar? It is very interesting.
The Pakistan establishment was under the impression that India would not come forward to have a dialogue with
Hizbul Mujahidin. That is the factor. The Pakistan establishment thought that the Indian Government would not
come forward, Shri Vajpayee™'s Government would not come forward to have a dialogue with Hizbul Mujahidin. But,
Sir, to their shock and surprise, India came forward, the talks started, and at that time there was no pre-condition
that Pakistan should be involved in the talks. When the Pakistan Government realised the fact that India came
forward to have a dialogue and the people of Kashmir were really longing for peace, they were terribly shocked.
Therefore, they wanted to sabotage the talks, they wanted to sabotage the dialogue between the Government of
India and Hizbul Mujahidin, which is under the spell of the Pakistan Government, and therefore, it is under their
behest, under their direction and order, Mr. Syed Saluddin made an announcement that the cease-fire has been
revoked.

Sir, even after these barbaric acts of August 15t and 2", the Government of India gave the message in very clear
terms that we do not go back from the offer of a dialogue, we do not go back on our decision to hold talks even after
the diabolical massacres of August 15t and 2"9, Immediately after the cease-fire was revoked, our Indian Army™s
Divisional Headquarters at Baramulla was attacked with five grenades, several rockets and artillery shells within
two hours after the revocation of cease-fire was clearly meant to convey that Hizbul Mujahidin had swung into
effective war.

Sir, even after this, our Prime Minister made a statement in the other House, and he said:

"The killing of people and engineering blasts at crowded places will not take the Ultras anywhere. By
such gruesome acts, they may be obliging their mentor across the border but their acts are against the
tenets of Islam and humanity. But there is no pre-condition that there should be only democracy for



holding talks. We are ready to deal with whatever form of Government is there. "

So, we have clearly stated that we are for a dialogue. But, Sir, the game plan is very much threatning. | want to
share my apprehension with the hon. Members of this House at this late hour when we are discussing. | thought it is
my bounden duty to express my fear and apprehension. | am not a pessimist but | felt that | should express my fear
and apprehension that we are heading for a major confrontation with our neighbour. That is the serious concern,
which | want to share with my friends because the Pakistan establishment is already becoming the most unpopular
Government and a frustrated Government.

Afrustrated Government is always a dangerous Government. In order to divert the attention of the people, they are
preparing on a large and massive scale for a larger confrontation with India. When Shri Nawaz Sharief was holding
the reign in Islamabad, he pleased Shri Parvez Musharraf who was the driving force behind the Kargil crisis. Now,
he himself has sat on the saddle in Islamabad. What was the message of 141 August? What was the message from
Islamabad? That was a war hungry speech and a warmonger approach.

At the same time, | read from the newspapers a very alarming news. Very authentic reports appear in the media,
newspapers in Islamabad that we have never heard of in any part of the world that the soldiers of the army are
being indoctrinated with venom and hatred. Adolph Hitler was doing through his Gestapo to the storm troopers
those days in the 40s' and in the later part of the 30s. Teachings of fundamentalism is injected in the minds of the
soldiers of Pakistan army. Through reliable sources, | learn that 17 per cent to 18 per cent of the soldiers of
Pakistan army grow beard. It is unheard of even in Iraq and in Iran. It is nowhere in any Islamic country. The Islamic
fundamentalism is injected into the veins of the soldiers of Pakistan army. So, when they are preparing themselves
on that line, they are trying to mobilise the international opinion against India and they want to make Kashmir an
issue of international importance. They want to make the issue as a disputed issue. For that purpose, they are
trying heaven and earth to mobilise the international opinion against India. Therefore, we have to be very cautious.
We have to be very careful.

| am not against judicial inquiry on matters whenever the killings take place. It is more or less a war like situation.
Even when Shri Priya Ranjan Dasmunsi was making an emotional and a passionate speech on the floor of the
House, spontaneously the truth came out in his speech that the situation in Jammu and Kashmir is so grave that
even the hon. Prime Minister of India, hon. Leader of the Opposition, Shrimati Sonia Gandhi and the leaders like
Shri Somnath Chatterjee could not be taken to the remote border areas in Jammu and Kashmir because the risk is
so grave. He himself admitted that the risk is so grave in the border areas. When he himself admits that the risk is
so grave that the Prime Minister or Shrimati Sonia Gandhi could not be taken to the border areas, how do you
expect when two daredevil militants take the gun and shoot people? Shri Somnath Chatterjee stated just now that
they easily mingled with the people. Under these circumstances, is it possible to nab them immediately before they
enter the area? Is it possible?

Of course, lapses might have taken place. Lapses have taken place. | do not refute it. But they are bound to take
place. When there is a cross firing, under such circumstances, people could get killed. There is a possibility. | do
not refute that. But when you make a judicial inquiry, we should not forget the security forces, para-military forces
and the military personnel.

MR. SPEAKER: Shri Vaiko, please conclude.

SHRI VAIKO: | will take only a few minutes. Forgetting their kith and kin, leaving their families, when they are
defending the soil of this country in remote areas, they are targeted; they are killed. When the casket, coffins
bearing the dead bodies reach the areas, we see the tears of the bereaved members.

So, when they are risking their lives to protect the territorial integrity of this great country, in the name of a judicial
inquiry if one incident is spotted, in the cross-firing there, two persons, maybe or may not be, even if it is taken into
account, one or two persons get Killed, because of the cross-firing, already the Islamabad establishment is giving
cock and bull stories through the media and newspapers that their people are getting killed by the security forces of
India. They want to mobilise the international opinion against India. We should not afford fodder to this diabolical
propaganda of Pakistan. Therefore, | appeal to my friends in the Congress Party, | would appeal to my friends from
the Opposition Benches that they should not provide fodder to the Pakistani cannons. Therefore, for these three
reasons | am totally opposed to the move for a judicial inquiry.

When Shri Priya Ranjan Dasmunsi was referring to what happened in the other House when Shri Atal Bihari
Vajpayee demanded that there should be a discussion when the Chinese debacle took place, he was discourteous
to Shri Atal Bihari Vajpayee. But there was a Himalayan blunder committed by the then Government against the
caution given by General Thimmayya; the Indian Government did not take any steps to strengthen the Armed
Forces to make all preparations in the Himalayan region. Therefore, we paid a very high price. That is a fact of



history. Even then, we stood as one man, under the leadership of Pandit Jawaharlal Nehru.

It is the same Shri Atal Bihari Vajpayee -- when the Bangladesh operation took place, and 90,000 soldiers of
Pakistan surrendered before General Arora — who, on the floor of Parliament greeted Shrimati Indira Gandhi as the
Durga of India.

The spirit was there and my friends were referring about the fifties, sixties and the seventies. Now it is 2000. The
situation has totally changed. Therefore, because | am having the apprehension that the military establishment in
Islamabad is sliding towards a confrontation with India, we have to fight them. We will fight them. After we proved
that India is becoming a mighty nuclear power, the nuclear deterrent has worked its way. But on the border, when
we were all mobilising all our forces for the major confrontation during Kargil, we imposed a self-restraint, military
restraint. We did not cross the LoC at that time. That was appreciated, that got approbation throughout the world.

Under these circumstances when the writing on the wall is very clear, when the military establishment is gearing
itself for a confrontation and also to get the opinion in the international arena in its favour, we should not afford any
fodder to the establishment of Pakistan.

Now, the mood of the people there is for peace. When | referred about the Hizbul Mujahideen, there are other
outfits like Lashkar-e-Toiba and Dindar Anjuman. These outfits, in connivance with the ISI, are trying to creating
chaos, bloodshed and also communal riots in this country.

Therefore, we have to be very cautious. But | am confident, even if there is a confrontation, we will give a fitting
reply under the leadership of Shri Atal Bihari Vajpayee. After four wars, again, there will be a fitting reply and
definitely whatever they try to achieve, they will miserably fail.

Therefore, | would like to make an appeal to my friend, Shri Priya Ranjan Dasmunsi to withdraw the Resolution.
Sir, | am opposed to this Resolution.
Sir, with these few words, | thank you for giving me an opportunity to participate in the discussion
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SHRI RAJIV PRATAP RUDY: Sir, this is objectionable. This is not the way to present the things. The whole country
dedicated itself to the nation. This is not the right way of presenting the things. Even the hon. Speaker lighted a
lamp....(Interruptions) It should be expunged from the record, Sir.

MR. SPEAKER: Let me go through the record. If there is anything objectionable, it will be expunged from the record.



...(Interruptions)

SHRI RAJIV PRATAP RUDY : Sir, | think the statement about lighting candles is expunged by the ruling of the hon.
Speaker. ...(Interruptions) The hon. Speaker also celebrated the Vijay Diwas in front of the Parliament House and
we all celebrated it....(Interruptions)

SHRI MANI SHANKAR AIYAR : He is not even allowing him to finish his sentence, Sir.&€] ( zaur)
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SHRI RAJIV PRATAP RUDY: Sir, what language is being used in the House?...( Interruptions) What words are
being used, Sir?
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MR. SPEAKER: This will not go on record. What is this?

(Interruptions) &€, *

MR. SPEAKER: Shri Sudeep Bandyopadhyay.



SHRI SUDIP BANDYOPADHYAY (CALCUTTANORTH WEST): Sir, I rise to speak on this Motion. ...(/Interruptions)

SHRI RAJIV PRATAP RUDY : Mr. Speaker, Sir, please permit me an intervention. If we keep on hearing such a
language, & fé=dt &1 @THReT FHIG Bl S| BH gHH A9 FET 9ifey|

* Not Recorded

SHRI SUDIP BANDYOPADHYAY : Sir, killing of Amarnath yatris shocked the whole world. Sir, on the very 1 st
August when the incident took place, it automatically reminded us of another incident which had taken place in
August, 1996. That was another incident where natural calamities claimed 300 lives out of which 255 were pilgrims.

Sir, this time the number of Amarnath yatris was 1,77,000 approximately in comparison to last years's figure of
1,07,000. This number of Amarnath yatris indicates that the yatris were confident about their safety. This huge
number of pilgrims, not less than 1,78,000, is enough indication that the yatris could not ever imagine that such a
type of incident could take place.

2048 hours (Shri K. Yerrannaidu in the Chair)

Sir, | am grateful to Dr. Raghuvansh Prasad Singh who mentioned the matter raised by me under Rule 377. On the
very 315t July, | had raised this matter under Rule 377 because three of the pilgrims from Calcutta also took part in
that Amarnath Yatra and they were calling me over telephone from there that they were apprehending that
something might happen as a few people were moving here and there whom they suspected. They requested me to
take it up with the Ministry of Home Affairs, Government of India. In the matter under Rule 377 which | raised on 31st
July, just 24 hours before the incident took place, | stated that | had received some serious complaints and
suggestions from the yatris who were undertaking Amarnath Yatra. Sir, | mentioned that the Government should
take care of it so that any untoward incident did not take place at this Yatra. It was a long statement, but | expressed
my apprehension on the basis of the information received from the yatris who were undertaking this Amarnath
Yatra.

Sometimes, | get surprised if the yatris on their own can guess, can make an assessment of such elements, why
can it not be done by the Government of India's intelligence agency? There were some lapses. | believe that our
Home Minister will certainly not hesitate to say that there were security lapses so far as the protection of Amarnath
yatris was concerned.

Sir, | was just going through the Report submitted by Dr. Nitish Sengupta after the tragic incident took place in
August, 1996. In his Report, at one place, a very humanitarian side was reflected, which | want to read out here.

In his report, Dr. Sengupta said:

"True heroes during the first few days after the tragedy struck were the Kashmiri villagers who
spontaneously took up the rescue and relief work sharing their rooms or tents and their food with the
distressed pilgrims. There was not a single case of looting or undignified behaviour towards women. This
is in shining contrast with the much talked of apathy among many in the administration."

Really, we shed tears, when we read it, when we hear and discuss that Hindus and Muslims in Kashmir are in
loggerheads with each other or fighting with each other. But this chapter is enough indication that both Muslims and
Hindus are keen to live together in Kashmir, if they can be guided with proper security and with proper protection.

Sir, the heinous and barbarous killing was operated by Lashkar-e-Toiba, the fundamentalist, Pakistani-based
militant outfit, and they are responsible for this. This heinous, inhumane, barbaric attack, no doubt, had shaken the
whole world. It is certainly a positive side on our part, possibly from the Kargil War to this heinous massacre, since
the world has now come to know that Pakistan and its terrorists are the aggressors, and Pakistan has, no doubt,
been isolated for the first time, so far as India-Pakistan disputes are concerned.

| must give thanks to those Opposition leaders, including you, Mr. Chairman, Sir, because the moment the Prime
Minister requested the Leader of the Opposition, Shrimati Sonia Gandhi, yourself, Shri Somnath Chatterjee, Kumari
Mamata Banerjee, Shri George Fernandes and others, all had been there, and it was a good gesture on the part of
the Opposition leaders that they promptly responded to the Prime Minister™s call and went to visit the spot. It is also
a statesmanship on the part of the Prime Minister because he took the leaders of the Opposition, and his attitude
was firm enough during the Press Conference in Srinagar, which we witnessed in the electronic media. He was
very categorical and assured the nation that such type of heinous and barbaric actions would not be tolerated.
Then, Sir, the announcement from Hizbul Mujahideen came up. This did not last for a long time.



Lastly, what we have found is that another group, the Hurriyat, has offered to coordinate talks. What are their
proposals? The seven-member executive committee of the Hurriyat decided to break into two groups -- one group
comprising four members, and another group comprising three members. They have proposed that the four-member
group would conduct a dialogue with India, and the three-member group would conduct a dialogue with Pakistan. |
am interested to know whether this proposal by Hurriyat has officially been communicated to the Government of
India, whether we are going to accept this proposal of the Hurriyat, and whether "back channel™ or "‘track-II"" is
already there with the Hurriyat leaders or individuals in Delhi. Who is representing the Government of India? | would
like to know whether the Government has any information that these extremist groups have now decided to operate
through suicide squads. This is another dangerous information that we are receiving. The moment the Government
of India became more alert in these border areas in Jammu and Kashmir, then they have started to set up their units
through suicide squads, which is a very alarming situation. So far as this part is concerned, we want to know from
the Government whether it has any information or not.

Sir, there has been a categorical mention in the Report of Dr. Nitish Sengupta that security corridors should be
provided to the Army to protect the Yatris from Jammu to Amarnath. But that was not implemented. This is the sad
part of the incident.

Sir, we are all very much anxious to see that the situation in Kashmir gets back to normal. The Congress, as an
Opposition Party, can certainly make a demand for a judicial probe into the matter. They are a responsible political
Party of this country. They have enough responsibilities to discharge. It should not be construed that they are doing
any injustice to this nation by asking for a judicial probe into this matter. But we certainly believe that this is the time
when we should remain united.

Sir, a Motion under Rule 184 entails voting. The whole nation, including of course Pakistan, would keep an eye
over the outcome of this Motion to see which Party wins this vote and who is defeated in this voting. Judicial
enquiry is a long drawn out process and we are always apprehensive about its outcome. We are in favour of having
a judicial enquiry on many occasions. But this issue pertaining to the State of Jammu & Kashmir is a different
matter. | am also not sure whether the Central Government has any direct capacity to order a judicial probe or not.

Sir, | believe the Government should make an all-out effort in the matter and should also take the Opposition into
confidence. The Congress Party itself has a very positive history. They are also committed to this nation. The
Government should interact with the Opposition from time to time to see as to how this burning problem could be
solved.

Sir, we want a united India. We want to give a projection to the whole world in general and to Pakistan in particular
whereby Pakistan gets the feeling that Indian Parliament, the political Parties in India are one in unequivocally
condemning such barbarous and heinous attacks on the innocent pilgrims and all the political Parties stand united
to fight this Pakistani regime.

Sir, we firmly believe that the Congress Party would not finally ask for any voting on this Motion for which we have
issue a three line Whip regarding this Kashmir issue. This is not desirable at this juncture. We also believe that the
Government is aware of the security lapses. We also have raised this question. We do not deny this point. Our only
motto should be to teach Pakistan such a lesson that they do not, in future, dare to support these extremist
organisations and allow them to have their camps and bases in Islamabad. If necessary, the Government, with the
blessings and support of all the political Parties in India, would have to launch an all out attack against them.

Sir, we believe that the Government, at this juncture, should be more broad-minded and they should not try to hide
anything. They should tell the truth so that we can make a positive assessment of the situation.
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"Senior BJP leader Madan Lal Khurana today joined NDA partners Shiv Sena, Telugu Desam Party and
Trinamool Congress to attack Government over its failure to apprehend violence in Kashmir and the lack
of adequate security arrangements to tackle the cross-border terrorism."
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Let me quote it here, Sir. It says: .
"IB Warnings were ignored

The gruesome killings at Pahalgam came even as Home Secretary Kamal Pande and RAW chief AS
Dullat were giving a nod by the PMO to fly to Srinagar for holding talks with Hizbul leaders.

Despite repeated SOS to the J&K Police by the Intelligence Bureau and despite unprecedented
deployment along the yatra route -- following the threat of Lashkar-e-Toiba on Monday -- a dozen armed
militants sneaked into the high security zone and preyed on the yatris.

Subsequent SOS were sent to DIG range and district police chief. But as usual, lack of coordination between the
Central para-military troops, the State police and the Army served the purpose of mercenaries who were desperate
to strike."
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MR. CHAIRMAN : Please conclude now.



#t Tcuga aqddt: Aeigy, 9 ue W stelde i 7E did w81 g1 3afen 921 o a@wy die & forg )

MR CHAIRMAN: From your party, two speakers have already spoken.

st wcga aqddt (@spuel): sard Fun € s 78 | gan, gudt § Ua Qe iR ¢ @ €l 7% aeeds gl gud # e e &

"A meeting of the unified security command on July 25 decided to reduce anti-terrorist operations
drastically. Crackdowns (cordon and search operations) were almost completely suspended except
where there was specific information concerning the Lashkar-e-Toiba or one of the other jehadi outfits. All
units were told to avoid engagements whenever possible, even if they sustained injuries in the initial
firing."

Precisely this is what has happened.
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SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): Mr. Chairman, Sir, | share the grief of the whole nation on behalf
of my Party, the DMK and also on behalf of the people of Tamil Nadu, caused by the brutal killing of about hundred
Amarnath pilgrims by Pakistan sponsored militants in Jammu and Kashmir on the 15t and the 24 of August.

| also share the serious concern expressed by the hon. Prime Minister before this august House regarding the
situation prevailing in the State of Jammu and Kashmir. | appreciate the hon. Prime Minister for having stated that
while the fight against terrorism will continue, India will not give up the efforts for restoration of peace in Jammu and
Kashmir.

The unilateral cease-fire declared by the Hizbul Mujahidin was an outcome of the matured approach followed by
this Government in resolving the issue of terrorist menace in Jammu and Kashmir. Now that the unilateral
declaration of cease-fire has been withdrawn by the Chief of Hizbul Mujahidin, Syed Salauddin, it has become clear
that he is echoing only 'his master's voice', from across the border.

Sir, the reports that are available indicate that not only the people of Jammu and Kashmir who want the restoration
of peace and normalcy but also the Kashmiri youths who have taken to the path of terrorism and destruction are
now longing to come back to the mainstream. This is evident from the fact that two of the militants having allegiance
to Hizbul Mujahidin have surrendered by laying down arms before the security forces in Rajouri district of Kashmir.

Today we came to know that four innocent persons were Killed by the terrorists. Apart from the brutal slaying down
of Amarnath pilgrims, the Pakistan-sponsored militants have engaged themselves in killing innocent people,
including brick kiln labour, members of village defence committee and five members of Muslim family. It has been
proved beyond any iota of doubt that this ghastly massacre is the handiwork of Pakistan-based terrorist outfit,
namely Lashkar-e-toeba. These heinous crimes of Pakistan have attracted the condemnation of not only the people
and leaders of this country but also from the international community.

The hon. Chief Minister of Tamil Nadu, Dr. Kalaingar M. Karunanidhi, expressed sorrow and deep concern over the
killing of innocent people in the State of Jammu and Kashmir. Leaders of political parties cutting across the party
lines have extended their support to the Government for tackling the militants in Jammu and Kashmir. His
Excellency, the President of the United States has also conveyed his deepest sympathy over the massacre in
Jammu and Kashmir.

Now that the game plan of Pakistan has backfired we should seize this opportunity to bring back the State of
Jammu and Kashmir to normalcy by taking effective steps and concrete measures. While keeping the doors open
for a peaceful solution, the other option of military action against the foreign mercenaries should also be
considered.

It has been widely reported in the media that lack of coordination between the Central para-military forces, the State
Police and the Army have given an opportunity to the terrorists who were desperate to strike. The role of
Intelligence agencies has come under criticism. The overall security arrangement of Amamath Yatra should be

strengthened in order to avoid such incidents in future. Otherwise, the people of Kashmir will lose confidence in the
Government of India.

SHRI AJOY CHAKRABORTY (BASIRHAT): Sir, the Motion has been initiated by hon. Member, Shri Priya Ranjan
Dasmunsi, under Rule 184 demanding a judicial inquiry into the aspect of security lapses during the Amarnath
Yatra. | appreciate the agony, sentiments and feelings expressed by the hon. Members from the Congress Party.

Though | appreciate the deep sense of agony expressed from the Congress side, | respectfully differ and disagree
with the views expressed by them.



If the Government of India initiates a judicial inquiry on this issue, it will create a lot of legal confusion or legal
anomaly. As per the law it is untenable and bad in law also because already an inquiry has been initiated by the
State Government of Jammu and Kashmir with the assumption that this is a matter pertaining to public order. Sir,
this is a matter which is exclusively within the competence of the State Government as per List-Il. As per section 1
of the Commission of Inquiry Act, this is a matter which is not within the competence of the Central Government. |
would like to submit that in the context of the State of Jammu and Kashmir, article 370 of the Indian Constitution
does not permit the Government of India to do so.

It is an accepted fact, beyond any doubt, that there were serious security lapses in the protection of the pilgrims of
Amamath Yatra. There was an utter failure on the part of the Government to protect the lives of the innocent
pilgrims from the hands of the miscreants, the enemies of our country. The moment the pilgrims took shelter in a
lunger, the miscreants, the enemies of our country taking advantage of the opportunity killed them. The
Government should have apprehended this situation and should have taken precautionary measures to protect the
pilgrims of Amarnath Yatra.

During the regime of the United Front Government in 1996, when the father of the House, Hon. Indrajit Gupta was
the Home Minister, you were also the Minister in that Government, a serious incident took place in Amarnath. In
that case the Yatris were not attacked by the miscreants but were killed due to some natural calamity. One-man
Committee was set up by the then Government under the Chairmanship of Dr. Nitish Sengupta. He made some
recommendations which | hope were accepted by the Government. One of the recommendations was that the
security men should be deployed throughout the route of the Yatra. The Government did not take care of this
recommendation. The Government has utterly failed in this regard. To some extent our strong Home Minister, who
is compared with Sardar Patel in this august House, has also admitted that there were lapses and failure on the
part of the Government of India in protecting the lives of the innocent pilgrims.

| appreciate the feelings of the hon. Members who have demanded resignation of the hon. Home Minister on moral
grounds. But the Minister has not taken that responsibility as he has not resigned yet. If any judicial inquiry is
instituted, | do not think we would get anything except the lapse of time. A lot of water will flow down the Ganga,
Cauvery, Narmada or Sindhu. Nobody knows as to when the report of that judicial inquiry will be submitted. We
know the fate of the Srikrishna Commission. If a judicial inquiry is initiated by the Government of India, it will create
a bad effect on the minds of the security forces who are protecting our motherland from the enemies. It is possible
that our forces may get demoralised. This may send a wrong message to the security forces. | would like to submit
to the august House that an inquiry must be conducted as to what happened during the Amamath Yatra and why
this tragic incident took place.

2132. Sir, | think you and the whole House would appreciate my modest demand that instead of a judicial inquiry, a Parliamentary Committee may conduct an
inquiry. | appeal to the hon. Speaker to invite leaders of all the Parties and constitute a Parliamentary Committee. They could isit that place and talk to
all the sections of the people of Jammu and Kashmir. They may be asked to submit their report to the House within a specified period. This Committee
could find out the reasons for security lapse and for other lapses on the part of the Government. | think the Government will take a lesson from this. A
good message will go to the entire country.

2133.

st arsger Wi Ad (ARPEN) @ 99E A @8, 919 8 39 @ § RudsEdans @ e W @ 1Y RAEE W a8 wY W@ 8
za Reliegas 4 faar € - This House expresses its anguish and deep sense of grief over the incidents of killing of
innocent persons including pilgrims in Pahalgam. g7 g f2x@ & @ i dw @ giiwis &xd € 3 g0 SThala-s aradl &
AR el H S {F @Ml & A1 aWER NG ﬁ%waﬁmﬁﬁélﬁwmmmi%mmmaﬁﬁmﬁﬁ
ugdl g, qfEra o1 g8 8, ﬂ?%’“ﬁ?‘ﬂ?%?ﬁﬁﬂﬁgﬁ%lwmﬂ@NW@#MW@'&W%WWWH&WW
& 99 WY 3Rmee T8 w1 gafe shrwme 98 axa € [ s RvEseaas & e IRREe vamd § w9 9 ared €14 srge
& A1 3o Al gredl g 6 g 9 & oy Jiefie vRrd e 78 ekl 81 oy e Rekavw are sk @1 aRE § Sdard |
TN HUGEU-9, SR A, AR WEAM, Wil Augdl BRET o)l F @ (o HEIR F axenfi W any §¢ 9, g gy ok 9 Wy
FER & gAGs Al Wl &A@ 8| g8l B EATD el AR oY &1 gAN fEhd J8 @, Sl of, $9 a1 & WI-9r 9 1990 AT B
T W g DRATHI B AT AT A6 & AN D Beolei W IH IV, 600 AP el 3T 19 ITGH! TaTd U §79 THR 310X ET8H
& AR W Ue AfEae A gd U1 SHD d1Q | WUR B Heoldl| Bl s H0 3R MSdhed & PeotslT B a1d HRY, R o+l Al galid
gU| D q1E FHR H Hism 1 R SR AT Bew ¥ Feolod # 3% g0 $0S 1Y H T8 Hea1 9, eAR Jaifcaa dgwe w
B TROHIT TR T B & flY MY, I dhel 1 gg,

(¢6/2135/sb-kvj)

q Boll& §Y, WTUE B4 IHHT 9 3R JGHH T8l 2l # Y va ar e aredl g 6 oiiRad & weas & Rier saalad & a8 & g,
S BHE MTEER 3R AeA & fg o 9 & fog eifoR %@ 21 eR @ H anaare w S €1 78 39 aRIE] gl @l ool el |, Ol
1947 ® B 9] & QX! B, S GEX H9gd  dleq@ @ ¥, GREM & SIRY 99 g1 A g9 I a9 1| IRqHE rl F I96! s
& ure o &) R, e sk @t ardt F e w9 e gw T R o e @ sfowel” a8 we f g s qugd @ Od@t & forg
3R STl SRl & Ty it a1 <= & el €, 3 899 YW PR ol | BAN aRE W axaEiel 9@ g8 o1 [ SN @ ue sefig @ e €




T Hed@® & RISR & o6l Avga giRiar, sl aar, I quga &1 w0 T8l o<l gamd aifore 3Ry, g7 verl gu ik g1 a6 3 81 %@
&1 weiqy, T8l TR A ARV B & P ol T BT IFR 9D @ o ot S abrerd B o § R wes, 6 e A foran § b
TTEE Ged] & WY I§ A1 AT, SHAGY I8 g &9 el Ped, olfdh d ddleld &d &l H 9 o QAT DI I§ 379 HeAl aredl g, T3l
T A 6 FEIR S aR A A 99 8, SHG 9WY W §9 O¥E @AW Y § fF o SHE @ BREW IR AN A1 ¥Es 9 M 9% 9 wHe
el

eI, § AT &R HO [ FER & IR H 9 $Y gall &, 3R I WX 1 DI WY I A-S ARSI gt | o9 fi TR 811 3R Ser
1 f g @6t F T' wEm 5 w9 @ o @ fg, g6 ooy wEt fEy g O @ @ Y & @I U el ghw Yl el &
NS HIeTel HAH I 8, 0w foeft awe 9% fawma firet| afts srmei@ € f6 o &vm S weft #, R wiferamie wvar gowrd, ot
TN A £ 3R g I® @ aifw § &9 I9dT 9gd e B § ok anford A 1 afes arer oft 3w d, R el ik § wwik & Amena
R Uh TFAUE 9d o H HIYE &, O[d 98 AR iR H¥R & aR # 31091 B 91l & € a1 &9 & 2 O & o & fF e R an § 1w
ard ot 8, Rraet 89 3rue ar H 3R T8 2, S 39 dRdl qaR & R 21 S Teatedl & fUeR Eie) 22 e 39 gedl D WY Sl §
Rftadl # g A R R, S ft o AR 3 A war T, S o 8RR e ok AEal @l IR N § AT 2

A 7€ AR B P FER S @A W) EA el @HE seaRad W § ARRR 21 996 R J oo’ A ffew w9 fiwm @
dwel® afiv dar &Ffl, wwga ok qfEra @1 ga 7 Pea agm § gaw el @ 7€) @R s 5 FEiRal # 9ffesa & wasm @
HIR | @EH TR FA P T FHR & grard & ar § G| 70 goaR THd B 78 GEGRA & W I Fert A B goRre TE 2
AfF smreht Tl o g F & forg et § Wi, fra @ @it ok ve w9 @ @Iy & 59 a@ed® B H ) w

gAY 720 frariier wvee wifham & @t 21 ed wves ¥ gor 9§ eRprde snaft on 9@ €1 5@ w9 g9 ar ¥ 1 #, 9@ fRoedt @t
IRER & Y@l H g4 d1d DI 9R H IoRT 99 T8 god FHit R I oifep faedt 7 g9 3 &1 781 <@l 3 &9d 8 6 7 9w | el amg?
720 fPeier @1 98 WS @ & IR UdH WM 9d 81 o1, SAN [0, 591 o & (o, §9 AR (HPR) R 19 q8 drell dd @ fd
FRHR g Hoflar gTard § 70 AR AN B GOT i & @l Bl I @ W Eid ¢ 3 R gpaa d 78 adbren 98 Uh-1h
amert & fory RraRREt @erer w1 &1 ardman @'t ger, Al 99 Ar & Wi gned] 21 F wear € fh g ardte | m e e @ Red e
IffeeT € &9 SIEHEY® glaltd # 21 SHW 984 ¥ o I g, 9gd ¥ A W gD €, 9gd ¥ =R 4 ared 9 WY £ A8 Al #t grerd 2
# 3o Yar A AigE A god | 18 wana s 5 ag g gffea B gwsm @ oy R o Aaftadt @ s Y q@ 5 awel &
g el IRREe e | B WAl g 7@ 8| FEiR o pft Af¥me § 21 W fuawd I & g $ 9 & oy & fm fay
IR s & fow @i, afeT SH@ it B8 wre T2 2l SE R FAR AvEe AR @ © fer 7@ o @ s @
SR ot | S[E aed¥eyR | qIEd o1 g S/ a8 ol gl dar a1 ¢ a9 i Wl sTeEnr) @ oo ot G seEEd @i g el ol 4
AR SO [ T8 39 A1 Dl BIS &/ d 39 dTd B IR q@ooie & (b g9 AxoMT WX 9 JH@d 8, 99 ¥y e @ g g Wiyl

SHRI G.M. BANATWALLA (PONNANI): Mr. Chairman Sir, the entire issue of Kashmir is not under discussion today.
There is a limited question of Amarnath yatris and the need for a judicial inquiry.

Sir, no words are sufficient to condemn the massacre, to condemn the carnage at Amarnath. It is reprehensible. It is
despicable that innocent poor people including migrant labourers and a large number of pilgrims were targeted.
Words are not sufficient to condemn this particular carmage. It seems that the violent groups had gone berserk
targeting, killing and injuring innocent civilians, migrant labourers, pilgrims and even media people. The violent
group seems to have gone totally berserk, as | said. In the car bomb blast, for example, one photo journalist of The
Hindustan Times was killed alongwith nearly nine policemen and the owner of a shoe shop. There were several
other policemen journalistsand others injured. But going back to the incidents of Amarnath, as the shocking reports
of Amarnath pilgrims came in, the Prime Minister flew to the spot.

It is commendable. It was thoughtful on his part. The entire nation is grateful and thankful to him for his act of
immediately going to the spot and looking into the matter. It was a step in the right direction. But now what is the
situation? Even the Government itself has admitted that there have been some lapses. The only point is that they
want an executive inquiry. But an executive inquiry by the executive against the executive can never be satisfactory.
Moreover, it will never be able to have the conviction and the satisfaction of the entire nation. Therefore, a judicial
inquiry into the whole aspect is necessary.

| would now like to invite your attention to the situation in Kashmir. Even a cursory survey, a bird's eye view of the
militancy in Kashmir presents a frightening picture. The picture that emerges is a matter of serious concern. For
example, between January and May, 2000, in just a matter of five months of the year 2000, 195 security personnel
were killed while in the whole year of 1999, those killed numbered 148. Why? What has gone wrong? Where are
the causes? We have to look into all these things.

Sir, we find that there are targeted attacks by militants including the raid on the 15t Corps in Badamibagh in
Srinagar. Here also, in the case of the Amarnath incident, we find that hardly two militants got off of it after killing so
many Jawans. These are the things that have to be looked into. We have to look into what happened and what
went wrong. It is not a good commentary on us that two militants get away after killing or injuring 14 Jawans in an
Army Camp. We will have to find out where the lapse is in order that such incidents do not occur in future. It is in the
interest of the entire nation that we should do it.



Consider the scenario with respect to the ratio of casualty of our soldiers to that of the militants. According to the
military experts, you will find that the ratio 1:18 is acceptable though with a heavy heart. But here today the ratio
has increased. The ratio of our soldiers who were killed as compared to the militants has gone up to 2:5. We have
to find out the cause. We have to go into the whole thing. We have to see the whole situation as to where the
lapses have occurred.

MR. CHAIRMAN : Please conclude.

SHRI G.M. BANATWALLA (PONNANI): Sir, you will have to bear with me a little. There are certain aspects which
are necessary for me to place before the House. These are the serious things. | can only say that the demand for
the judicial inquiry can only be rejected at a great peril to the entire nation.

Mr. Chairman, Sir, there has been much massive security lapses. Who has paid for it? Our Yatris have paid the
price for it; our own soldiers have also paid the price. Hardly a dozen armed militants sneak into the high sensitive
zone and kill so many Yatris and others. Even the Jawans want to know as to where such lapses have taken place.
Their blood flows. They would also like to know as to who are responsible. When Intelligence Bureau warnings are
being ignored, even the Jawans would like to know and has the right to know the answer. The answer can only
come from a thorough Judicial Inquiry. There were advance warnings, as | said, and they have been ignored. We
find a total inability to foresee the escalation of violence from the terrorist outfits. Even the Jawans would like to
know as to who is responsible for this inability to foresee the escalation of violence. We were so carried away by
the unilateral cease-fire announcement of Hizbul Mujahideen that we forgot the danger that can come from other
outfits. Let us know as to whether there was any complacency on their part. What did we sitting here in Delhi also
found - | saw on the television = security officers coming, making their appearances and announcing suspension of
operations, and at the same time saying that it is difficult to say who belongs to Hizbul Mujahideen and as to who
belongs to any other outfit. Such is the scenario. A number of our own people were killed by ourselves. It was
because, we are told, as a result of cross-fire. It is necessary to look into this entire situation. This is not for the
demoralisation of our forces. It is in order to protect our own forces, and also to see that our own forces do not fall
prey to lapses that may be from some quarter or the other.

Sir, | must make mention of the fact that the Government reports indicate the hand and the role of Pakistan. This is
a very serious situation. It is a very serious situation because even the Chief Executive of Pakistan, in his
Independence Day message, declared that Pakistan has always supported and will continue to support
secessionists. This is a serious matter and we need to take it very seriously. We were told that we would be on the
alert. But in order to be on the alert, we also have to identify our lapses that may have occurred at any places, and
make necessary corrections. ...(Interruptions)

MR. CHAIRMAN : Please conclude.

SHRI G.M. BANATWALLA : Here, | am reminded of one thing to which | must draw the attention of the House.
When India and Pakistan came into existence, a last meeting of the then All-India Muslim League took place. At the
conclusion of that meeting, Qaid-e-Milat Janab Mohammed Ismail Saheb of the then All-India Muslim League rose -
who later on became the President of the present Indian Muslim League - at the conclusion of that meeting of the
then All-India Muslim League, embraced Liyagat Ali Khan, and then what were his words, historic words?
Embracing Liyaqat Ali Khan, he said:

"Now, look here, Liaquat Ali Khan, today we part as foreigners; to you your country, to us our country.
Take full care of the minorities in your country and remember, never interfere with us. Remember, never
interfere with matters concerning India or we shall give you a befitting reply."

These were the historical words. They are there in our history.

Sir, | was going a little astray from the subject. But, then, | cannot forget that at the commencement of this
discussion, our hon. Speaker himself made certain important observations and one of the observations was that we
must be mindful of the delicate communal balance prevailing over there in Kashmir. | am happy that when the hon.
Home Minister made a statement about the massacre of the Amarnath Yatris here, in the House, he spoke with
firmness, he spoke with restraint and he spoke with dignity befitting the nation. In a very balanced manner he
pointed out to the killings not only of the Hindus, but the killings also of the Muslims by these outfits over there in
Kashmir. He referred in his statement to Kalarus in Kupwara District where five members of a muslim family were
massacred. He made a very statesmanlike statement. But, unfortunately, there are some who, inadvertently or
otherwise, fall prey to, or play into the hands of, these terrorists themselves.

MR. CHAIRMAN : Shri Banatwalla, please conclude. A discussion on the Kargil conflict will come. You reserve
something for that.



SHRI G.M. BANATWALLA : Sir, | will conclude.

| was saying that there were some unfortunate communal repercussions in Surat in the State of Gujarat where there
were attacks on Muslims, mosques and so on. However, | am sure there will not be any communal divide.
Unfortunately, some of our reputed magazines also inadvertently, perhaps, fall prey to irresponsible reporting. |
refer to India Today Group Online dated the 2" August of this year. It mentions by name the killings about the
Hindus and when it comes to this killing to which our hon. Home Minister had clearly mentioned, it simply says that
seven members of a family were killed without trying to show who they were. Perhaps, this was inadvertent.

But, then, |1 would like to see that the nation takes the words of our hon. Speaker very seriously about the delicate
communal balance that we have. | am sure there will be no communal divide. Let the Government take the
strongest possible measure and, Inshah Allah, the entire country will rise like one man for the defence of Kashmiir,
for the defence of our motherland.

Sir, as | said, the question is limited to the massacre of the Yatris.
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The lapses are there. But then, we cannot ignore those lapses. It will be at the peril of the entire nation to do so.
Therefore, a judicial inquiry is an absolute practical necessity in order to see that the necessary correctives are
applied.

|, therefore, support the motion that has been moved by hon. Member Shri Priya Ranjan Dasmunsi.
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SHRI ADHIR CHOWDHARY (BERHAMPORE, WEST BENGAL): Mr. Chairman, | rise to support the Motion moved
by the hon. Member, Shri Priya Ranjan Dasmunsi. There is a good many number of distinguished Members who
have already participated in this discussion. May | add a few lines to it?

It is intriguing to note that the Left Parties are also opposing the demand of judicial inquiry on the brutal
assassination at Pahalgam. Now-a-days, the Left Parties are voicing in tandem with the NDA Government and
appeasing them as they are under fear and apprehension that some administrative measures may be imposed upon
the State Government of West Bengal to prevent them from perpetrating violence against political opponents in
West Bengal. ...(Interruptions)

SHRI AJOY CHAKRABORTY : Sir, is there any relevance with this subject? ...(Interruptions)

SHRI ADHIR CHOWDHARY : Sir, the judicial inquiry on the brutal carange cannot be restricted within the ambit of
Jammu and Kashmir administration because it has already got trans-national connotation. It has been alleged that
many deaths have occurred due to indiscriminate firing from our own security personnel. It has been further alleged
that the victims who had sustained bullet injuries were not from AK-47, which is used by Kashmiri militants. This
misconception, if there may be, should be dispelled from the mind of the people.

Sir, if we examine the recurring episode along with the actions and initiatives taken by the NDA Government on
Kashmir tangle, then everybody must subscribe to the view that since 1998 the Government has been desperate
enough to make a distinction without a difference on Kashmir issue unmindful of whatever be the consequences
and ramifications thereof.

Sir, this Government is seemed to have learnt the art of generating misplaced euphoria among the people with a
view to garnering political dividend much to the detriment of our nation. Sir, you take note of bus diplomacy and
subsequent Lahore Declaration. The Government sought to create euphoria over these issues only to be
culminated into a war.

Sir, Kandahar tragedy is still vivid in our memory. But even before these bitter experiences could evaporate, this
Government took yet another venture by responding to the unilateral cease-fire call made by Hizbul Mujahidin.
What was seen in an unusual haste, this Government deployed a large contingent of powerful officials in chalking
out the modalities of cease-fire. It is confusing to note as to what has impelled this Government to send those
officials of higher echelons only to work out the ground rules for the cease-fire.

It was believed that the differences of opinion between the PM's office and the Home Minister's office were surfaced
and both were vying with each other to take the lead in the peace talks.

Before attending the Millennium summit, our Prime Minister felt it necessary to add another feather in his cap. May |
ask the Government whether they consider the Hizbul Mujahideen as an independent entity who can take decision
on its own? This organisation is known to have been drawing sustenance for long from across the border. On the
other hand, Kashmir served as glue of holding Pakistan together.

MR. CHAIRMAN: Shri Chowdhary, please conclude.

SHRI ADHIR CHOWDHARY : May | quote one of the remarks made by the former ISI Chief, Shri Hamit Gul? He has
said that Kashmir is a raison d etre for Pakistanis army and we are not afraid of waging a war against India to the
brink. Now, this same army is in the saddle of Pakistan. Further, after the Afghan war, Kashmir militancy has been
more or less talibanised. Militant outfits of various denomination in Pakistan are holding a enormoust sway over all
the institutions in Pakistan. Keeping in view the political equation of Pakistan and the talibanised Kashmir militancy,
the Indian Government ought to have been more careful before taking any initiative of holding talks with Kashmir
militants. Knowing the enemy to the core is an art of good governance.

This Government, since its beginning, has been fated for failure. The natural corollaring, the ill-conceived plan and
the perfunctorily done measure always lead to shameful abortion.

The sequence of events revealed as follows; that the super cop of the world came to visit India with much fanfare.
In the wake of the visit, the Indian Government got prompted to release all Hurriyat leaders purportedly to have a
peaceful dialogue with them. Being dumbfounded by the sudden development on the Kashmir problem, Dr. Farooq
Abdullah, who has happened to be the Chief Minister of Kashmir and a partner of NDA, has discovered the
autonomy theory as a panacea to the Kashmir problem. The autonomy theory was nothing but a ploy to spare him



from being irrelevant in Kashmir issue. Taking the cue, the Hizbul Mujahideen stole a march on the field after
having a secret parley with the Government. The content of the secret parley is best known to them. What | would
like to say is this.

MR. CHAIRMAN: Your time is up.

SHRI ADHIR CHOWDHARY : | am just concluding. This Government, instead of taking any foolproof measure for
the safety and security of the pilgrims, was busy with sermonising and inculcating the militants of what is called
"humanism". Humanism is a noble concept that everybody should possess. But in the world of diplomacy, it should
be set aside, and it is better to face the stark realities with deep patriotism and with intelligence. Therefore, | must
support the Judicial Inquiry because people are anxious to know what has actually transpired on that mournful day.

Not only the pilgrims but also the migrant labourers also were killed by the militants from across the border.

Some hon. Members are trying to distort history. May | remind my friends that after the 1962 war the then Minister
of Defence, Shri Krishna Menon had preferred to resign acknowledging the failure of the Government?
Furthermore, | Anderson and Brooke that a Committee was constituted to probe into the failure..

Therefore, before concluding | must say that everybody should come forward to support the move to have a judicial
probe, which was been moved by the Congress Party.
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MR. CHAIRMAN : The list of the speakers is exhausted. Intervention by the hon. Minister and the reply will be taken
up tomorrow.

Now Statement by the hon. Minister of Parliamentary Affairs.



